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I, the Cllairman of the Public Accounts Committee, having been au- 
thorised by thc Committee to  prescnt the Keport on their behalf, present this 
T\vent fourth Kcport on the Appropriation Accounts of the Government ot J- Delhi or the year 1956-57 (1st April, 1956 to 31st October, 1956) and Finance 
Accounts for thc years 1955-56 and 1956-57 (1st April, 1956 to 31st October, 
1956) and Audit Kcports thereon. 

2. 'I'hcsc .4ccounrs were laid on thc 'Table of the Lok Sabha on the 
dates mentioned against each :- 

Appropriaticbn ?iccounts, 1956-5 ( ~ s t  April, 
1q56 to 31st October, 1 9 ~ 6 3  and Audit 
Kcport. 1958 . . 24-11-1958 

Finance Accoun~s, 1956-57 (1st April, 1956 
to 31st October, 1956) w d  the Audit 
Rcport . . 21-4-1959 

3. Thc Committee examined t h e e  Accounts and Audit Heports 
thereon at rhcir sitting held on the 25th July, 1959. , 

4. The Working Group constituted by the Committee on Delhi and 
Himachal Pradcs h Accounts considered the statement showing act ion taken 
or p r o p w d  to bc takcn pursuant TO the recommendations made in the Thir- 
teenth Rcport of the Cbmmittee at t heir sitting held on the 19th August, 
1959. m d  thcir observations as adopted by the Committee have becn embodied 
at appropriate place> in the bcdy of this Report. 

5. A brief record c f i  the proceedin@ of each sitting of the Committee 
has becn mdin~aincd and forms part of the Report. 

6 .  The Committee considcrc)i and approved this Report at their sitting 
held on thc 2ot h February, I*. 

7. A statcmcnt ~howing the summary of the main canclusions and 
recornmcndations of thc Committee hns been appended to this Report (Ap- 
pendix XI). For facilit of refcrcnce, these have been printed in italics in the 
body of the Report. 

8. The  Cnmmittcc place on record their appreciation of the awistance 
rendered to t h ~ m  in t hcir e.wmination of t hese Aammts by the  Comptroller 
rind Auditor-General of India. 

t 

Nsw DEI.HI; UPENDRANATH BARMAN, 
The 20th February, I 960. C h m ' m ,  

Public Accounrs ihmittm. 
Phalgtma I, 1881 (Saka). 



FINANCIAL HISULTS O F  W E  GOVERNMENT OF DELHI 
DURING THE YEAR 1956-57 ( IST APRIL, 1956 T O  3 I ST OCTOBER, 

1956) 
Consequent upon the enactment of the States Reorganisation Act, 1956 

the emwhile Part 'C' State of Delhi became a Union Territory from 
r he 1st November, 1956. 

No Appropriation Accounts relating to the period from 1st April, 
1956 to 31st October, 1956 were prepared as no separate budget grants and 
appropriations were made specifically for this period. 

Excess over Voted Granr 
2. The "Grand Summary" appended to the Audit Report showing the 

Grants and Appropriations for the whole year 1956-57 and the actual ex- 
penditure thereagainst upto the 31st October, 1956, however, disclosed an 
excess of Rs. 1,21,921 in Grant No. 10-Administration of Justice. The 
Committee had already rccomrncndcd in para 13 of their Sixteenth Report 
(Second Lok Sabha) the regularisation of this excess which has been r e p -  
larked by Parliament vide Appropriation (No. 7) Act, 1959 [Act No. 40 
of 19591. 



FINANCIAL IRREGULARIIJ'IES, LOSSES, ETC. 

Rehabilitation Department 

Incomplete and Improper maintcrluncc of accounrs-.~lppropriatim Accounls for- 
the gear 1956-57 (1st April, 1956 to 3rsr Octobcr, I 956) w d  Audit Hcport, 

1958, Para 3, Pages 1-2. 

3. In their Thirteenth Report (Second Lok Sabha) (Paras 20 to 24), 
the Committee had expressed concern over the unsatisf-actory statc of t hc 
accounts in the Housing and Kent Office under thc Delhi State Adminisrra- 
tion. The following further irregularities have been brought to noticc by 
Audit in that office :- 

( i )  An examination of the receipt book at a rent collecting centre 
revealed that the rec~iprs for the period from the 8t h Septrmber, 
1956 to 28th September, 1956 had not been brought to account. 
The available counterfoils of recelpt books disclosed that a sum 
of Rs. 1,429 had not been credited to Government Account 
and that a sum of Rs 1,074 was irregularly retained and credited 
to Government on later dates after altering the dates on the 
counterfoils. 

(ii) A sum of Ks. p c  was deposited by a Jisplaccd person on the 
19th May, r 950 as an advance to cover the cost of building 
materials. etc.. to be supplied to him and a cash receipt was i ~ u c d  
o v a  the signature of the Assistant Engineer. It was, hnac\er. 
found at the time of adjustment of the balance in October. r 956 
that the original deposit had not been credited to Government. 

(iii) The schedules of monthly settlemtnt with the Trea\ury nrerc 
not submitted to audit in support of the monthly accounts since 
hby, 1956. A surprise inspection comiucted in November, 1956. 
which was followcd up by detailed invesrigation by the Admi- 
nistrative authorities in that month revealcd that against 
Rs. 30,570, shown in the cash book as having been remitted into the 
Treasury on the 9th May, 1956, only Ks. 3,570 had actually been 
remitted. Another sum of Rs. I 2,397 was shown in the cash 
book as remitted into the Treasury on the 14th June, 1956 
though in fact no remittance had been made. Even the cnsh 
balance of Rs. 3,696 as per cash book cntries upto the 8th 
November, 1956 was not there. 

-- -a 

(iv) A s u m  of Rs. 1,646 collected during the years I 954-55 to I 956-57 
from the monthly salaries of the Field Staff of the Orprnisation 
on account of rent of the premises occupied by thcm wi:s not 
credited to Government. 

4. Explaining the action taken against the officials ccncerned. tke Secleta 
MinLw of Rehabilitation, informed the Ccrnmittee that in regard to item?; 
t h e  Rcnt Enforcement Inspector who u a s  le~orred to have errtczzled 



Rs. 1,429 was still absconding. A sum of Rs. 1,074 was rccc)vcred from the 
Rent Collector who had misappropriated the same. As for item (ii), the 
Assistant Engineer and the Cashier responsible for not crediting the sum of 
Rs. 500 had been arrested and they were being prosecuted. A sum of 
Rs. joo had since been recovered from the Chsh~cr. As regards items (iii] 
and (iv),  the Cashicr responsible for the irregularities was under police 
custody and the cases were subjudtcc. * 

The Commtttce arc concerned to sce that the iM1nrrtry of Rchabdzrarion 
had not so far jxcd rc~po~rsrbtf~ty for ~ X U - V  z n  supervlston by rhesupcrvising 
ofictals conccrncd In rhdqc cascs. They. thcrejore, desire thar Government should 
pay more artmtlon ro thts aspect an thc tnterrsts o f  efjctent adminisrraiion a n i  
submtt ro rhcm a report statlng thc actrow t a k ~ n  tn the mattcr a early as possible. 

5. The Committee also rook u p  consideration of the Report of the Dc- 
partmental Enquiry Committee set up by thc Ministry of Rehabilitation to 
look into the working of the Orparisation in-charge of rhc houscs, tenements, 
shops, etc. constructed for displaced persons in Dclhi. [The earlier Com- 
mittcu: had criticised the working c)f th is  Organisation in para 23 of the 
Thirteenth Report (Second Lok Sabha]. 

6. The report of the Departmental Enquiry C'ommittee revealed a very 
unsatisfactory state of affairs in thls Organisation ; there has been considerable 
laxity in the observance of accountillg rult=.;, procedure, etc. Even the basic 
records in r e s p a  of cash t r m s ~ c ~ i o m  and property registers were not 
maintained properly; and at thc timc of taklng over buildings, ctc. from the 
C.P.W.D., no complete check 11st of properties was prepared. Lack of s u p  
ervision and control by the h ~ g h  oHicers in thc Delhi Administration had 
to a great extent led to this situation. 

W/lrilc rhi C;omrnitrec apprzciart-d rhr dificultics faced by rhe Administration 
at r h t  time irnrncdiarely following partition. they frlt rhar the Departmenrat 
Enquiry Comrnictre had righrly hcld rhar tlw Housing and Rent Oficer and Sene-  
tary, Relief and b?e/tabilirarion Dcparrntotr of the ersrwhife D e l h  State, logether 
d h  r h i r  submdiruatc staff  direcrly c o n k r e d  wit11 rhc work of this Organisarion, 
should sharc the responsibilitysquorcl-v for this unsarisfactory stare o j  a#airs. 
The Commirtre, rhertfore, fdr rhur tlrc disciplinary aspect of the case had nor turn. 
pursued fully and asked Gozwnmcut rhar rlrc cascs should bc reviewed. 

7. From a note* furnished by thc Ministry, the Committee find that the Go- 
oenunent have decided tc convey their displeasure to all the officers through 
their Departmental Heads and that necessary entries in the confidential reports 
of the officers would be made. Itr rhc opinion of the Commirree, Got.ernmntt 
had betn necdlrssly mild in this caw although rhe o&cials mera guilry of s ~ ~ r i w s  
lapses amountrng ro culpable negligencc. 

8. As regards the measures taken to ensure rkc prorer up-keep c f  the 
accounts and the property register, etc. the Secretary, hhisrry of Rehabilita- 
tion, stated that the property register had been completed and the details of 
redisation, demand, collections, etc. would be brought ,up-to-date by 
Mar&, 1960. 

Thc Committee drew attention to the observations of the Depanmcnul 
W y  Committet that at one stage the C.P.W.D. wcm agreeable to undtr- 
&c this work; but no tangible progress s ~ m e d  to h a w  kcen medc in  tat 



regard and the Committee enquired why the maintenance of the propmy 
register could not be entrusted to the C.P.W.D. They were informed thet 
this matter has been taken up by the Ministry of Rehabilitation with the 

Chief Engineer, C.P.W.D. and the Ministry of Works, Housing and Supply. 
The Committee would like to be apprised of thefinal decision in this matter. 

Expenditure on Relief and Rehabilitation of displaced persons-Para 4, 
pages 2-3. 

' g. According to Audit, the total expenditure on relief and rehabilitation 
of displaced persons during the year 1956-57 (upto 31st October, 1g50) 
amounted tl? Rs. 8.17~584. The expenditure mainly consisted of charges 
on work-centres for men and women, running of homes for unattached women 
and children, etc. and it was met from grants paid for the purpose by the 
Central Government. 

No payment of loans to individual displaced persons was made durine the 
period from 1st April. 1956 to 31st October, 1956 as no funds were allotted 
for that pu-pose. Recovery of a sum of Rs. 18,73,522 was outstanding on the 
31st O~rober, 1956. 

The vear-wise break-up of the outstanding amount is as under :- 

Naturc of Loan 

Urban Loan Educational Loan' 

No. of Amount No. of Amount 
cases Rs. cases Rs . 

rgyyi r  
1951-52 . 
1952-53 . 
1953-54 
x954-55 
1955-56 . 
1956-57 (upto 31st October, 

1956) 

In para 27 of their Thirteenth Report (Second Lok Sabha), the Cm- 
minee had already sounded a warning cmphasiaing that the Ministry of 
Rehabilitation should pursue vigorously the question of recavcry of these 
loans, as otherwise, chances of recovery would become poorer as years passed 
ay. - 

10. From a note(Appendix V) furnished by the Minist of Rehabilitation, 
the GBnmitree observe that under the schemes sanctioned T y the Ministry for 
the mhbiiitatiq of displaced persons from West Pakistan, small Urban, 



Rural and Educatlona! loans were advanced to deserving displaced persons 
through the agency of the State Governments who are also responsible for 
the recovery thereof. These loans were advanced to help the displaced 
persons to ( i )  settle in trade and business, etc. (ii) resettle on land and (iif) 
prosecute their studies in India and abroad. 

The recovery of urban loans would start after the expiry of 3 years and 
was to be completed in subsequent 3 years, while the educational loans were 
repayable in 4 to 6 years after disbursement. These terms were, however, 
relaxed in the case of claimant loanees with the introduction of the compensa- 
tion scheme. As all loans paid to the displacccl persons were declared to form 
part of the Compensation Pool, the loan.. paid to the claimant displaced persons 
were considcred to be as part payment made against thcir verified claims. 
They were thus dcclared as "Public Dues" under the Displaced Persons 
(Compensation and Kchahilitation) Rules, 1955 to be adjusted against com- 
pensation payable to these claimant loanecs. Since the payment of com- 
pensation involved lakhs of claimants and it would take \ome time for these 
loanees to get thcir compensation, recovery from them could not be made 
within the stipulated period. 

I I .  While admittins that the progress of recoveries effected from dis- 
placed persons in Dclhi has not heen satisfactory, the hiinistry has observed 
that it was mainly due to the following reasons :- 

(a) A large numhcr of loances who were advanced loans in the years 
1948-49, 1949-5,) and I 950-5 I were residing in camps at the tim: 
of the reccipt of the loans. They had s i n e  then been provided 
with alternative accornmcxlation or had moved away from the 
camps and thcir present addri~ses were not known. 

(b) The financi:ll position of most cf the loanees had been found very 
poor and as such it was hard to make recovery of the loans from 
them at all or in lum;.sum. 

(c) (.:ertnin cases for recoveries of l o w  from defaulters as arrears of 
land revenue were referred to the Deputy Commissioner of Delhi 
but he refused t s  acwpt thcse cascs in the absence r f  an enactment 
for the recovery of such loans from displaced persons as arrears 
of land revenue ond the matter was referred to the Chief Corn- 
mi~sioner Delhi, in 1950. In 1956, t .e .  after six ).ears, the then 
Delhi State Governlent instructed the Dy. Commissioner, Delhi 
to recover the loans from displaced persons as arrears of land 
revenue in view of the decision of the Bombay High Court reported 
as A.I.R., 1955, Bombay 305 Bank of India omsrrs John B a w m  
& Others. Sinm then cases were being referred to the D. C., Delhi 
for recovery from the loanees. 

The Commirree understand thar the work regarding rucmwy of the otiacmrd- 
ing urban loans itas beerr transferred to thc DeUn Admmrrtisrrat.ia irrJmuary, r959, 
and t lut  the Deputy Commissioner, Dallti is taking vigorous steps or the raoboety 
of rkse  loons as arrears of land rcvcnus. The C o m ' t r e e  would f, 'h to know rhr 
progress made ifi regard to ths recwey o/ these outsrandings. In rtgard tr, 
educational loans it is understood, all such loans, impective of the amount 
paid to non-cltzimants, arc to be remitted. 



12. In para 28 of their 13th Report, the Committee had also emphasised 
that special steps should be taken to bring the personal ledgers of the loances 
up-to-date and ensure their proper maintenance in future. 

The Committee unders~and that 1,413 personal ledger accounts out of 
3,200 under the category of Urban Loans have been brought up-to-date and 
that those in respect of Eduwrional loans are being brought up-to-date. 
The Cornmitree would like this work to  bc cotnplcted cxpcdiriousfy us wirhour 
rhe knmlcdge of t 1 ~  precisc amounr of loatr outs tan din^ ugainsr each loanrt 
recovery wifI not only be itrcornplrrt. buc a130 hi, dt.1~-vcd. 



OUTSTAND IN(; I<ECOMh1~3NDA?'IONS 

13. The  Cornmittec shall now procced to deal with some of the more 
.important items outstanding from thcir prevrous Report on the Accounts of 
the DAhi Adminislration (r3t h I? , )  )r'-'i \c,ond Lok Sabha) ; those of less 
importance are refcrred to in App:ndlx I-Sratemcnt showing action taken 
or  proposed to bc taken thereon by Ciovernmcnt revised and brought up- 
to-date, on the basis of the material furnished by the hlinistry of Home Affairs, 
etc. 

Irrqplarrries tn thc uccuunrs of rhc Motor Vchrcl~~s Llcenccs, para 31 of tile 
Thirrcstd~ Krporr (Sccond Lok Sabha'blrem 16(it) of thr Staren~mr s/unutng 

Jcflon iukin on rhc oursrandirig rrcomnwndatio~s of tlrr Cotnnnrrcc 

14. In Para 31 of thcir 'Thirteenth Report the Committec h d  oxpressed 
thc vicw that if the .Motor Liccming Officer had exercised proper vigilance and 
disch~rg-d his du7ics in a rn\,re discreet manner, he could have detected the 
f r ~ u J  (misui; ut.(:uurt fcc stampi). that was bcing committed in his otfcc and 
su;::;tcJ r h ~ r  suitablr: ,ic:ion c;l,)uld b: tak:n against 11iln fur rhe lapse on his 
pArt. .I'h:y also dthired to be inform-d of the d c p a r ~ n ~ z n * t l  action taken 
a:ainsr thc :lccounrant and two  clerks who were f ~ u n d  guilty in this case. 

16. Wlth rcg'tnl l o  rhc Awwnrant, 1hr Committec underst,md that he 
retired 111 Xugu51. I MS. 7'ht Conirn!rftr ~c.L.! rltar t h  fucr tlrur thc otficlul lrad 
rt,rire,i r ,  nor suffrt-rr?rr lu~f~fr;c.rrrrw for not rak!frp ck.ttOn qqur?r.st h n ?  rn t h  mutter. 
In rlrrs ccmlrr' -rrrm. t l ~ ~ y  WOUW 1 t6.r ro ,.trrtslc 5 I - A  of th3 Crzul S c ~ m  t* H~gultl- 
~ I O N I  ( A ,  urn,.tl&tf by Cnrre~ rwn Slrp ll;~?. 23 doted rhu 30th Scpft mbc"r, I 958) 
rul~rclr rddds as f d ~ n u z  .- 

"The P ra idmt  furthcr rcscrve to himseif the right of withholding 
or wit hdrdump a pension or m y  prf ot it ,  whether permanent1 y 
or for ii spc~ificcl p o d .  md the right of o r d ~ . n g  the recnvrtry 
from u p s i o n  oft hr whole or part of any pcuniary loss cnused to 
G~vcrnrncnt if the pcmioner is found in depanmcntal or judicial 
proceedings to  h u e  1nu.n guilty of kmve mismisconduct or to haw 
caused pecuniary loss t o  G o m m t  by misconduct or nqligenct, 
during his savicc incluclinl: servisu: r r n d a r d  on re-rmplo}ment 
ufttr raircment 

7 



hovided that- 
(a)  such departmental proceedings * * * rl, 

a. a 8 41 * v * 
(ia] shall be in respect of an even which took place not more than four 

years before the institution of such proceedings. 

The Committee, therefore, desire that the disciplinary aspect of this case 
rmight be reconsidered by the Delhi Admmrmkranbn. 

As regards the concenrion made by the Delhi Adminisrration that it would 
be unfair to take any action against the Moror LicencingOficer, the Ccmmirtee 
are nor satisfied rhar he should have been completely exonerated in such a manncy. 

Milk Supply Scheme-Para 32 of thc Thirteenth Rqorr (Second Lok Sa.bha)- 
Item No. 17 of the Statement showtng actton taken on the oursranding recom- 

mendutaons. 
17. The Committee understand that the Milk Supply Scheme has started 

functioning in the Capital from 1st November, 1959. Tlzc Commirtce would 
like to watch the financial working of the Scheme. Thty trust char to mahie 
Parliament ro have a proper appraisal of the various aspecrs of the working of the 
Delhi Milk Supply Scheme, a Financial Review pertaining rhncto will hc incm- 
p a r e d  in the ..lppropnatzon Accounri of the Mlnrstry of Food - and Agricrlrtcre 
(Department of Agriculrure). 

18. .4 F u n  of KF. I 1.45 326 had bcrn paid to 1 hr. varicvlc local bodies in 
Delhi during the ycars 195 3- j4 to 1956-57. ds water charges for the su ply of 
water t h r o e h  p u n l ~  hydrants in displaced ersons' colonies. Out o this. a F f 
sum of Rs. 3 -61 lakhs only had been rea1i.d rom the displaced persons. 'I'hc 
bulk of the remaining amount due was likely to be realised along with thc 
urears of rent from them. The Committee inquired why the water charges 
were not realised in time from the displaced persons. In evidenrc, the Secre- 
tary, Miistry of Rehabilitation stated that in the circumstances prevailing 
then, no recovery was possible from the diqdaced persons. 

rg. From a note (Appendix IVI furnished by the Minktry, the Com- 
mittee, however, understand that as against a sum of Rs. 14.97 lakhs paid upto 
31-3-1958 to the local bodies in Delhi, Rs. 4-  58 lakhs have been recovered 
till June, 1959. The delay in reconstructing the accounts in the Office of 
the Housing and Rent Officw [now Settlement Commissioner (GBP) ] had 
hampered the recovery. By the end of March, 1960 the work of reconstruction 
would be completed, when the exact amount recoverable would be known. 
Further as the displaced persons had been permitted to pay the arrears of rent 
in suitable instdments extending over a period of 7 p r s ,  the recover). of these 
dues would be spread over a number of years. 

The Committee do not feel happy at chis stare of ofairs, the respasihiliry 
for which lay squarely on the Ministry. Had the accounts been maintaintdpropcrly 
from the outset, the recovery could have been cflecred c m m l y  from r h  displacrd 
petsons wirhmu its being a'burdm on them. The amount has swicocll~d to such 
proportimu that recovery thereof has become a problem for Government. They. 
rrwr t h  the arrears will be recovered expeditiously. 



The Committee understand that the local bodies have been asked ry the 
Ministry to recover the water charges from 1-4-58 onwards from the residms 
of the colonies. The Committee would like to know whether this instruction is 
being implemented by the local bodies. 

NBW DELIII; UPENDRANATH BARMAN, 
The 20th February, 1960. Chairman, 

Public Accounts Cc nrmirrce. 
Phalguna I ,  1881 (Saka). 



P A R T  I1 

Proceedings of the sittings of the Public Accounts Committee held 
on the 25th Jdy, 1959 and mth Febr~rry, I*. 



PROCEEDINGS OF THE TWELFTH SITTING OF THE PUBLIC 
ACCOUNTS COMMITTEE HELD ON SATURDAY, THE 25TW 

JULY, 1959 

m. The Committee sat from 10-00 to 11-30 hours. 

PRESENT 

Dr. P. Subbaraym- Chmnnch. 

Sbri T. Manaen 
Pandit Jwala Rasad Jyotishi 
S hri S hamrao Vishnu Parulekar 
Shri Rad ha Kaman 
Shri Rameshwar Sahu 
Shri T. R.  Neswi 
Shri Raghubar Day31 hlisra 
Shri T. Sanganna 
S hri Yadav Narayan Jadhav 
Shri Shraddhakar S upakar 
Shri Arnolakh Chand 
S hri Rohit Manus h a n k  Dave' 
Shri T. R. Dcogirikar 
Shri SurenJra Mohan Ghwe 
Shri Jaswant Singh 
Shri S. Venkataramaa 
Shri A. K. Chan&, CimrpnoUcr & Auditor General 4 I d a .  
Shri A. k;alya.araman, r)rPut-v Canptrolk~ & A d o r  Gannd 4 

India. 
Shri S. Vcnlmtaram~nnn, Accormtant Gnnal, Crnnol Rwmuu. 
SiuiP.V.R.R~o,t>ricccurof Audit, F.R.S.C. S. &M.  

SECRETARIAT. 

Shri V. SubramaniPn--Deputy Secretmy. 
Shri M. C. Chawlp - W e  S # T C ~ ~ .  

WlT'NmsEs 
Minittry qf RcWb;tadm 

Sbri Dharma V h ,  Samrmy. 
Mimimy of Hanr 

Shri Hari Shumr, Addititwad SIcnuy. 
3a 



Ministry of Finance' 

Shri Inderjit Singh,Joinr Secrctury. 
Shri K. L. Rathee, Deputy Secretary, Ministry of Finance and Piuanc(~ 

Secretary, DeUd Admim'srrmMon. 
Shri A. G.  Krishnan, Under Secrrtary (Deptr. of &on& @in). 

Delhi Stae Administration 
Shri A. D. Pandit, Chi.# Conmdtsioncr. 
S hri A. D . Pandc, Chirf Secrerary . 

21. The Co+ttee took up consideration of the (i) Report of the De- 
P r t r q m d  Enquvy Committee set up by the Miistry of Rehabilitation to 
-me the working of the Organisation which was looking after the houses, 
tumnents, shops, etc. constructed for displaced persons in Delhi and the 
steps taken to tone it up pursuant to action taken on para 23 of the 13th 
Report of the P.A.C. (ii) Appropriation Accounts oft he Governmmt of Delhi 
for the year 1956-57 (1st April, 1956 to 3rst October, 1956) and Audit Report, 
1958 and (iii) Finance Accounts of the Government of Delhi for the years 
1955-56 and rg56-57 (1st April, 1956 to 3ISt October, 1956) and Audit Re- 
ports thereon. 

Fi) Report of the Dzpartrncntal Enquiry Committee set up by rk Ministry 
of Rehabiiiratirn 

22. At the outset, theCornmittc;: drew attention to the following obsnvr- 
tions mad: in the nore from :he Mlniytry of Rehabilitation forwarding a copy 
of the Repon in ques.' ?Ion-- 

' i x x x x x x x SheMinistry ofRehabi- 
Litation agrees with the Cornminec that after the l spe  of so much 
t h e  and because of the prolonged period over which negligence 
in this matter k. takm place, it would be difficult to fix res P""' : bility on any single officer for gross negligcncc or hilure o duty 
The Miiistry of Rehabilitation agrees that the responsibility for 
this state of affairs is of all the officers who held the post of 
Housing and Rent Oflicer and Secretary, Relief and Rehabilita- 
Wm Department of the erstwhile Ddhi State, from the date of 
establishment ofthe Housing and Rent Office till the time t*t 
Organisation was taken over by the Ministry of Hehabll~tat~ao 
Qwly in 1957. The Ministry of Rehabilitation has decided that 
the displeasure of the Govcmmtnt of India should be communica- 
tcd toall thescofficersontheirtailuretodischargttheirduticsin 
respect of the management of Government built properties in 
D J h i  satisfactorily and t h m b y  jeopardizing the Government's 
interests. x x x x x X "  

and asked the Sccrctary,Ministry of Rehabilitation to elucidate the matter 
tmthh. 

23. The Sccrctary ob3ervd that the Ministry expected the Dclhi State 
Gowornat to maintain the accounts, ac.  according to t 11: normal ruler. It 
~ 8 4  anly towards the end of 1956 that it aunt to the notice of the Minlrtv 
that the accouzlQ, ac .  in the Housing uzd Rent Oflce w e  not being propafy 
mointahd. 



w. In r ly to a question as to when he came to know of the inegulari- 3 tics, the Chi Commissioner, Delhi stated tbat the matter came to his notice 
fa the first time when the embezzlements took place in 1956 and the report 
was lodged with the police. He then discovered that even the elementary p r e  
cautions in the maintenance of accoclnrs were not being observed. He im- 
mediately ordered that necessary rulu should be drawn up and the Finance 
Department was asked to draw up a set of rules. He added that at that time he 
mp functioning as a purely constitutional head of the State so far as the admi- 
nistration of the Rehabilitation Department was concerned. By about Dc 
cember, 1956, the Ministry of Rehabilitation had started the question of 
taking over the administration of the evacuee proper: ics back from the Dclhi 
Administration and further action was taken by the Ministry of Rehabilita- 
tion. 

25. In reply to a question, the Chief Commissioner stated that t hc pr+ 
p y  Regism and Demand & Collection Registers were being m&ta&d 
tn the Housing and Rent Office but they were not complete because the 
C.P.W.D., who were constructing the quarters, had not supplied the details of 
the completed quarters which were handed over by them. The propwties 
constructed by the C.P.W.D. were handed over to the Housing and ~ m t  
Office in batches and the intimation for taking over the quarters was received 
in the Housing and Rent Oace through the Relief and Rehabilitation Depn. of 
the Delhi State later. Efforts were made to pre e the Property Registers P" but this could not be done as the data required or complet~on of these Re- 
gisters was neither available in the Office nor was it forthcoming from the 

* C.P.W.D. Several communications were addressed to the C.P.W.D. to ia- 
timate the particulars of the properties constructed by them but the infoma- 
tion was not supplied by the C.P.W.D. The C.P.W.D. ar one stage was agree- 
able to undertake this work but no tangible progress was made in this regard 
till 1954 when thc reconstruction of these registers was taken over b- the 
Housing and Rent O5ce itself. - - 

m .  L F  --,'2F!!v-a-- -- ' - 
c.c)I 

- - 
26. When aqked as to how the m t  was collected from the displaced 

persons all these years, the Secretary, Ministry of Rehabilitation stated that 
there was no collection of rent all these years. 

27. To  conclude, the Secretam, Minisw of Rehabilitation stated that 
t hen  had been a considerable amount of negligence in the preparation of the 
Rtg;stcrs, etc. In extenuation. he urged that this had to be judged in the 
context of the situation prevailing at that time. Explaining the l a w  position 
regarding maintenance of accounts, he stated that the Property Rtgista hati 
been completed ; as regards the details of realisation, demand, collection, ec., 
these had been brougk t upto date upto the end of 1957. The w e r s  would 
bt brought upto date by March, 1960. 



16 
Awmtant General, Cemral Revmues, only in two caas. The reply 
m oae case was not sent at all and the files in the other case8 were not forth- 
coming. 

29. The Committee desired to know the rtasons a8 to why the replies 
to the Audit notes were not sent to the Accountant General, Central Revenues. 
The Chid Commissioner stated he was not in a p i t i o n  to say anything as the 
offiars who dealt with the matter had already beea transferred. When he 
took over the charge of the Delhi Anministration, the Deparrment Wa8 
simultaneously t rans fed  to the Ministry of Rehabilitation. 

Para 7 of the Enquiry Committee Reporr 

30. The Committee noted that the Enquiry Committee did not call for 
the explanation of thxu offiona who had worked as Housing and Rent Officus 

they were no longer in service. The Cammimc desired to know as to 
wbcthcr any attunpts were made by the Enquiry Committee to secure 
the evidence of these offiars. The Finance Secretary, Delhi Adminisaation, 
who was also a member of the Enquiry Committee, stated that these officers 
held charge for a short period and the Committee felt that it was not worth- 
while to examine them. 

Para 17 of the Bnqurry Committee Report 

31. The Committee expnseed the view that the disciplinary action 
taken by the Ministry against the officetls concerned wa6 not, adequate. The 
Secretary, Minimy of Rehabilitation undmook to review the diacipliuary 
aspect of the case. 

Praa 13 of the Rrport- Water Chogu 

32. A sum of Rs. 14 ,~ ,1o7  had ban paid n8 water Ehargts to the various 
local Bodies during the years 1953- 4 to 1957-58 out of which a sum of 
kt.3.61L.Lh.d~hdbceDmliad. % h C b l d k O f t h C ~ ~ O ~ t d ~  
nsn Uely  to be rrPLirad along with the rvnars of rent due from the displaced 
psrwnrs. Tbc CosJrmitt& darired to know ns to why the water char- 
~ M # ~ f i y # z 1 t h e d b p l a c e d ~ .  TheSecrrtolry,Ministry of 
Rctubilltocion rtoted that in the circumarrnm prtMiling tbm no ncovcry 
rrr possible f&m displaced p m .  In reply to a querticm he stated that 
re~ppogeof watersupply would result in hardship to the drsplaad persons. 

33. It was scPtad in the Rtpon that at one stage the C.P.W.D. wem 
rrCpaabJc to un&takc the work amxmxcd with the prrparation of the 
Pngrrp Rcghmrbutnotangibk progrrrr#e3m6dtohavckcnm~dcinthot 
nqOIsd till19 wharmmntmdmofthebengist~nwau tnlmroverbythc 

d & o l s  * asked ths Secretary, Mi&- *-- m ? s d  *",=- -on n the Report: -of aothcNinboyoCWorLr,Housingand Supply with vicwto asrrzzainingthc 
rrectlat ofthe C.P.W.D. rbcrcba. 



App~opniotion Acccnolu of the Goosnunrnt of Delhi for thr year 1956-37 
(1st April, 1956 to 31st October, 1956).mrd A d t  Report, 1 9 9  

Incomplete and imprbpm mointmance of accounts, Para 3, pages 1-2 

34. The Committee then nvned to the irregularitiaa brought to notice 
in the paras of the Audit Report referrod to above and d a M  to knew the 
l w g t  position. 

The Senttary, Ministry of Rehabilitation stated that with regard to 
i temgj F h t  Enforcement Inspector who was reported to have embezzled 
Rs. 1,4291- was atill absconding. I'ht Rent Collector responsible for am- 
porary misappropriation of Rs. 1,074 w a ~  acquitted b y  the court. 

36. With regard to item (ii) the Assistant Engineer and the cashier rcs- 
ponsible for non-credit of Rs. 5001- had been arrested and they were being 
prosecuted. A rum of RE. 5001- had ban recowred from the cashier. 

37. As regards items (iii) and (iv), the cashier responsible for theirre- 
gularities was under police custody and the cases wen sub j&e. 

Page 5 ,  Nore I ,  A d t  Repvrt, 1958-Loses, writes-4, erc. 

38. A sum of Rs. 2101- on account of lass of one radio set by thtcf in 
November, 1953 was h e n  off by the competent authority in August, 1956. 

Thc ComminetdcaiFbdtoknow thestepstaken topreventsuch bfb 
infunur. TheChief~ioaerstatcdthetthcradiosetwasinstalladin 
the Govcmment basic primary school by the All-India Radio under the Corn- 
munity Lisrcning Scheme and it was stolen from the scbool pranks. Such 
radio sets were now kept under the custody of thc Headmaster of the School. 

Pap 5 ,  Note 2, Amdit Rapmt, x@--Lasr of linen m a Hospial. 

39. A sum of Rs. 77% resenting *st of linen lost in a hapitpi was 
written off by Governmart in % ober, 1956. Tbr: Chief in- 
f o n d  the Committee that necessary precauions had already been taken to 
dndt the theft of stores from the Children's Ward. 

IXrpak.1 o/ Insp~crton Reporrs and Adi t  Objectrons. Paras 6-7, Pwe 3 
40. Audit objections amounting to Ks. 26,40,116 for t k  period upto 

31st October, 1936 w e  outstanding on the 1st April. 1959. *The objections 
mostly related to the Education, Metiical u~ld Develop-t Dep~vtments. 
The Chid Cxnnmijsiorm stated that there was improvement In the cksposal of 
audit objectim. He had issued a warning that if the officers did nut attend 
to Audit Inspection Reports within a reasonable time. &w-iplinary amion 
would be taken against them. The Finoncc Department was dso now keep- 
ing a watch over the dispsnl of thesc rcpons. 

41. The Committee then rocct-ded to take up - tion 01 me 
F i e  Accounts, 1951-56 ."I 1956-57 (1st Apd, I g z I a  &mbcr, 
1956) of the Government of Dclhi. 



Pages 76-77-L)stails of Loans taken from the Union Government 

(a) Serial No. 3-Loon for development of Cottage and Small Scale 
Industries. - 

(b) S d  NO. 6-Loon for expenditure on jinacing Capital cxpen- 
d i m .  

Pqgcs 93-45-&tails of outsranding loans taken from the Union 
Government 

(a) S d  No. 3-Loan for development of Cotwge and SmaU Scuk 
InduJmmes. 

(b) S d  No. 6-Loon for expcndiwe on Financing Capital Expenditure. 
(c) Serial No. 35-Loans for the p&rchase of 3 trucks, for the sludge 

and manwe schana. 
(4 Serial No. 36--Loans j m  rhe grmt of Taccavi Advances to fkd 

silflerers for purchase of fodder and seeds for rabi mop. 
qz. The Committee enquidthereasons fornot tsptcifying the rate of 

interesf, terms and conditions for repayment of loans granted by the Central 
Government to the Delhi State Government at tbe time of their sanction. 

Tbe Finance Secretary, Delhi Administration referred the Committee 
in this connection to thenote (Appendix X) submirtcd by  thrm to the last 
Committee explaining the reasons for not having specified the rate of 
interest, etc. at the time of grant of these loans. He reiterated that now 
that the Consolidated Fund of Ddhi State had been merged with the 
Consolidated Fund of India with effect ftom the 1st November, 1956, there 
was no question of the Central Government recovering any intenst or prina- 
pd from the Delhi Administration as Delhi was a Union Taritory. 

43. The Camrttee rnen a&wrtxed sine die. 



PROCEEDINGS OF THE PIFTY-SECOND SITTING OF THE 
PUBLIC ACCOUNTS COMMITTEE HELD ON SATURDAY, 

THE 20TH FEBRUARY, 1960 

44. The Cornmitreesat from 11.joto 12.20hours. 
PRESENT 

Shri Upendranath Harman-Chuinna. 
MEMBERS 

Shri Maneklal Mepanla1 Gandhi 
Pandit Jwala Prasac' Jyotishi 
Shri Radha Raman 
Shri Rameshwar Sahu 
Shri T. R. Neswi 
Shri T. Sanganna 
Shri Jeipzl Singh 
Shri Amolakh Chand 
Rojhumari Amrit Kaur 
Shri Rohit Manushankar Dave 

12. Shri Jaswant Singh. 
Shri A. K. Chanda-Comptroller 6 Auditor General of In&. 
Shri G.  S .  Rau-Addl. Dy. Comptroller 6 Auditor General (Repon). 
Shri S .  Venkataraxnanan-Accounrant Gtnt-ral. Ccnrral Rcrm uc3. 

Shri V. Subramanian-Deputy Senetaty 
Sbri Y. P. Pas s i  Under Secretary. 

45. The Gmmittcc considered and approved the draft Twenty-fourth 
Rqmn on the Appropriation Accounts of the Government of Delhi for t l -~  
year 195657 (1st April, 1956 to 31st October, 1956) and Finance Accounts 
for the ycars I 955-56 and 1956-57 (1st April, 1956 to 3 1st October, 1956) and 
Audit Reports thereon subject to certain mimr modifications here and there. 

46. Thc Committee suthorised the Chairman to sign the Reporc and to 
present it to Lok Sabha. 

47. The Cammittce also authorixd Shri Surendra M o b  G h w .  
Sbri Amolakh Clmd to lay tht Rcpon on the Table of Rajya Sabha, 





APPENDIX I 

Statunm #Wing action I& or proposad to br t a k a  on the Outstanding Recbmmetrdclriont ma& in the Thirtmth lPrport 
(Seond Lot !335ha) of rhz Public A : c m t s  Committee relating to &hi Accorcnts, 

S. Pam bMinistry or Depart- Recommendetionslconciusion~ Action taken or proposed to be Rrmarks 
No, No. ment concerned taken by Government 

I 3 Rehabilitation 
(Intros) 

Homc Affairs 

. The Committee would impress 
upon the Ministry to expedite . the submission of the Report 
of the Enquiry Committee, 
appointed to look into the 
working of the Organisation 
which was looking after the 
houses, tenements, shops, 
etc. construncd for displaced 
persons in Delhi and apprise 
them of the action taken or 
proposed to be taken by the 
Government of India to fix 
responsibility for the grave 

---- -------- -. . ---'. 

Report submitted' . . This Report was con- 
sidered at the sitting 
of P.A.C. held on 
the 25& July, 1959. 
(See Paras 5 ,  6, 8 
and to 33 of the 
Report). 



lapses for incomplete and 
improper mainturancc of Ac- 
counts in the Rehabilitation 

t of the erstwhile 
and to set the 

Accounts on a satisfactory 
foating. 

6 F$unca . . The Committee recommend that Necessary notification regulari- No comments. - the excesses disclosed in the sing the excesses has been 
Ddhj AbninIstration . Appropriation Accounts, issued by the Ministry of Pin- 

1954- 5 ma be got regula- ance. i r  ' rised y the issue of an app- 
ropriate order by the Presi- 
dent under Section p ( 2 )  of 
the States Reorganisation Act. 
1956. 

3 8 Delhi Administ ntion . (i) From a number of cases of The Delhi Administration have No comments. 
irregular and unnecessary re- issued necessary instructitnu 
appropriations, large savings. in this regard oidc their letter* 
etc., disclosed in the accounts No. F.g(t)l$hFinance (B) 
for the years 1954-55 and dated the 16th June, 1959 
1955-56 the Committee haw 
came to the conclusion that 
thee wm definitely much 
scope for improvement in the 
control over expenditure. 



(18') Thc Cornmitt= a h  dt 
prrate the tendency on the 
part of the Departments p r t  
pariag the estimates to inclu- 
de provisions for schemes 
details for which have not 
betn wofied out or which have 
no possibility of being execu- 
ted during the budget year. 
They would in this connection 
draw the attention of the 
Delhi Administration to their 
recommendation made in 
7 of their E' hth Report 
cond Lok Sa f ha) 

4 10 W.H.& S. . (i) The Committee feel that the 
delays in obtaining the ad- 

Homc Affnirs . ministrative approval, etc., ----- are not unusual in the case ot' 
Delhi Administration . works and the Public Works 

Department should in fact 
have taken these factors into 
account and framed the estir 
mates in a realistic manner. 

(ii) The Committee would also 
suggest that the existing sche- 
dule of powers of the Union 
Territories in according ad- 
ministrative approval and te- 
chnical sanction to the execu- 

(i) Thc Ministry of Works, No cornmeace. 
Housing and Supply apms 
that the instances of lapse of 
h d s  provided for the various 
civil works were frequent prior,' 
to the introduction of cen- 
tralisation of works in the 
Ministry with effect from 1st . 
February, 1958. This was 
due to the fact that each Mi- 
nistry/Department was em- 
powered to issue administra- 
tive approval and expenditure 
sanctions and to include the 
provision in the budget for 



___ . ̂ _____- _ _ . _ - -  - 
tion of a p r ~ j e t t  might be 
rcvicwed with a view to en- 
suring the speedy execution 
of the Projects end avoiding 
lapse of funds. 

---. - _ . - -  

works which were later found 
to be not very ripe for such 
inclusion. There was also lack 
of proper control and co-or- 
dination. It is, however, 
hoped that with the adoption 
of centralisation of works 
procedure in the Minisuy, 
lapses of the kind commented 
upon by the Committee will 
disappear. 
( i i )  As regards powers, fresh No comments. 
enhanced delegations have 
been made in favour of the 
Administrations for according 
administrative approval, ex- 
penditure and technical san- 
ction and acceptance of ten- 
den in relation to estimates 
for building and road works 
vide the Ministry of Home 
ABairs letters* noted below : 

r . No. 3j/15/5g-Ac.II, dated 
17-1959. 

2. No. 35/10/jg-Ac.II, dated 



5 1 1  Delhi Administration . (i) The ~:nmmittec ~ o u l d  like Xecessary instructicm to safe- No comments. 
to p i n t  out that opening a guard against recurrence of 
personal ledger account ivith a such instances have beenissued 
privatc bankevenin the official by the Delhi Administration 
capcity of an officer was vrde their D.O.*No. F.g(2)/38 
ohjectionahle. ac ~t meant Fin. (B). dated the 11th June, 
wi thdrka l  of money from the 1959. 
(3)nsolidated Fund of the 
State and keeping rt outside 
Chvcrnment accnunt. Further 
the withcfrawal of money 
not rcquircd for immediate 
dvhtirwment wac in contra- 
ttnricm of Hulc 290 of rhc 
Ccntrdl ' l ' rcawn Rulcs. VoI. I. 

(ii) The <:cbmmittcc are not 
convinced of the reasons fur 
the dclas of four years in with- 
drawing thc mcrncy from the 
private hank and crediting i t  
to Government. The (:om- 
mittec deplore the tendency 
on the part of thc Dclhi Ad- 
tninistration of utilking funds 
obtained for specific purposes 
for other purposes. They 
would caution against such a 
practice in future as it  is not 
free from considerable risks. 



6 I 2 1)cIhi Admitlist rat ion . ( t )  Thc  Commit tee consider that Nccessaty instructions have No comments. 
the withdrawal of'moncy from been issued by all the Mini- 

All Alinistries . the 'Srcasury in advance of stries, Delhi Administration. 
thc dare on which it is required 
particularly nt the close of 
the ycar, ic  highly irregular. 
In their opinion, F U C ~  drawals 
of fundc to  i n u d  lapse of 
grants should bc diw)uraged. 

(ii) 'The Committee \vc)uld also 
like to obscrvc that the pro- 
cedurc t;dlo\vcd in this caw 
tvns not in accordance with 
the u.;ual practiic of Jisburs- 
ing matching grants. Nor- 
mally, thc Sockties should 
invest tlicir mmcy in the first 
instancc and on thc progress 
of the actual \vosk rfon~, the 
portion ol' thc contribution 
should bc paid by Govern- 
ment. l ' h c  Ccrmrniticc, how- 
ever? unrlcrstilnd that the 
amowis givcn to thc Co- 
opcmtivc Socictics w r c  ulti- 
matel!. utiliscd by the Socie- 
t i  and the mrtificates of 
completion of works and pro- 





co-ordination is ensured bet- 
ween the various Departments 
in such cases. 

9 13 Delhi Aaministration . The Committee fecl that the All the four per7ons responsible No comments 
responsibility for the proper for the loss were repriman- 
custody of stores in the ward ded. Three of these are no 
of a hospital should be on the more in Government service. 
staff -in-charge. It is not considered practica- 

ble to fix individual respon- 
sibility and make good thz 
loss. In order to prevent such 
losses in future order has been 
issued holding the Assistant 
in charge responsible for such 
losses in their respective wards. 
The nursing Superintendent 
has also been instructed to 
check up the linen of the 
Children's Ward every quar- 
ter. The Children's Ward has 
also been shifted to the upper 
storey and a chowkidar has 
been posted at the entrance of 
the ward. This system will 
avoid loss of Government 
stores through negligence and 
will ensure a better vigilance 
by the Supervisory staff. 



ro rg . The Committee observe that The matter is under examinn- 
not only were the current tion in the Ministries of Re- 

Delhi Admini(itration . accounts opened by the Dim-  habilitationlHome Affairs. 
tor, Women's Section with 
the Imperial (now State) Bank 
of India in I 948 without prior 
consultation of the Accoun- 
tant General, Central Reve- 
nues, as enjoined in Rule6q(c) 
of the Central Treasury Rules, 
Vol. I, but also they were not 
closed till February and Oc- 
tober, 1958 despite the ob- 
jection raised by Audit in rgjo 
and instructions to close the 
accounts issued by the Gov- 
ernment in June, 1953. The 
Committee are w e d  a t  the 
manner in which the Delhi 
Administration disregarded 
the orders of the Government 
of Inha for 5 pears in closing 
the Accounts. They would 
like their displeasure to be 
communicated to the various 
Officers rcsponsiblc for this 
state of affairs. 

11 2 2 - q  Rehabilitation . . ( i )  The Committee \vould like The Director of Audit, Food, 
(See also - Audit to scrutinise Rent Rehabilitation, Sup ly, Corn- 
S. NOJ C. & A.G. . Kegistcrs, Property Rcgisters, mcrce, Steel and nes has 

¶'bid). 
& 

Ground Kent Hegistcrs, Cash informed the Ministry of Re- 

Furtha Repon from 
the Ministrp of 
Home Affairs await- 
ed. 

Set pm 8 of the 
Report. 



Books, Rent Ledgers Accounts, habilitation that, action on this 
etc. as reconstructed by the recommendation would be 
Housing and Rent Office under taken by his office. 
the Delhi State and report 
to them irregularities, if any, 
detected therein. 

(ii) As regards the fixation of Report submitted . . This Report was con- 
mponsibifity against the in- sidered at the Sitting 
dividuals concerned for non- of P.A.C. held on 
maintenance of accounts, etc., the 25th July, 1959. 
the Secretary, Ministry of (See paras 5,6,8 and 
Rehabilitation undertook to 22 to 33 of the 
institute a Departmental En- Report). 
quhy into the matter and to 
submit a Report to the Com- 
mittee by the 3Ist October, 
1958. This Report was to 
cover inrer dia the working 
of the Organisation which was 
looking after the houses, tene- 
ments, shops, etc. construc- 
ted for displaced persons in 
Delhi and steps taken to tone 
it up. This Report is still 
awaited. 

(u:] The Conwittee also desired Note submitted. (Appendix 111). The points raised in 
tbat a note stating the pro- the note were consi- 



gma made in the tealisation 
of rents from the displaced 
persons and the amounts still 
outstanding for recovery on 
different accounts tin., rent 
includrng ground rent and 
monthly instalments of pay- 
ments for tenements sold 
under hirepurchase system 
and the measures adopted to 
ensure the proper maintenance 
of accounts, property regis- 
tm, etc. should be furnished 
to them. They regret to 
point out that although a 
per~od of more than six 
months has elapsed, the Minis- 
try of Rehabilitation have failed 
to furnish the requisite infor- 
mation. 

&red at the Sitting 
of the P.A.C. held 
on the 25th July, 
1959. 

The Committee 
would like to know 
the Iatest positim 
regardmg recovery 
of rent including 
ground rent, etc. 
from the displaced 
persons. 

fa a6 Rtbrbilitatb . . The Committee would like to Note submitted. (Appendix IV). See paras 18 & 19 of 
be informed of the progress the Report. 
made in the recovery of water 
charges from the holders of 
the tenements in the Rehabi- 
litation Colonies in Delhi. 

13 19 Do , The Committee regret to observe Note submitted, (Appendix V). See Paras 9 to r r of 
that the outstandings on the Report. 
account of recovery of loans 
paid to the displaced persons 
have been increasing, They 





apprised of the results of this 
enquiry, the action taken 
against the pcrsons at fault and 
steps taken to sct matters on a 
propr  footing. 

16 31 TransportDepartrnent (ijTheC~mmittccobscmethat 
the rules for the accounting of 
the hbtcrr Vehicles and Tex- 
ation rcccipts, ctc. haw not 
yrt bccn finalisei?. * 

h meeting war held between the 
re resentatives of the Delhi 
A %, inistration and the Minis- 
try of Transport wherein it 
was decided to abolish the 
existing system of payment in 
court fix stamps and instead 
make collection : 
(i) in cash in the Transport 
office 
(4 in cash in the Treasury. 
(rii) h y crossed cheques. 

Thc Delhi Administration draft- 
ed rules for the proposed 
system and submitted these 
to A.G.C.R. in November, 
1958. The A.G.C.R. has 
returned these rules in the 
3rd week of May, 1959: The 
points raised by Audit are 
being examined and the new 
system is likely to be introduc- 
ed shortly. 

The Cornmjttee un- 
derstand from Audit 
that the rules on 
the subject are now 
being flnalised and 
that the new system 
would be introduced 
shortly. . They 
would like a further 
report in the matter 
being ma& to them ?$ 
in due course. 

---.. - - -  -- . ---- - 
0% &o S. No. 3 of Appcxlix I1 to the Thirteenth Report of P A C .  (Second Lok Sabha), 



tb 8s DJhi AdmWtration. (it2 In the opinion of the Com- 
mittee, if the Motor Licensing 
Ofecer had exercised proper 
vigilance and discharged his 
duties in a more discreet rnan- 
ner, he could have detected 
the fraud that was being com- 
mitted in his office. The 
Committee understand that 
an accountant, two clerks and 
two starngvendnrs, who were 
prosecuted were acquincd by 
the court and the Delhi Ad- 
ministetion were now taking 
disciplinary action depart- 
mentally against those who 
had been found to be guilty. 
7 7 ~  departmental action ins- 
tituted against the guilty 
officials should be intimated 
to the Committee, They 
would also like that suitable 
action should be taken against 
the Motor Licensing Officer. 

The departmental proceedings See para 16 of the 
against the defaulting officials Report. 
have been completed, One 
U.D.C. has been served with 
a show cause notice as to 
why he should not be re- 
moved from service. Another 
U.D.C. has been held guilty 
of nqgligence and has been 
asked to make good loss of 
Rs. 5,3551-• 

The Accountant has retired 
from service with effect from 
August, 1958. 

As regards the action to be taken 
against the Motor L i m i n g  
Officer, the matter has been 
re-examined by the Delhi 
Admn. It is felt that it would 
be unfair to take any action 
against him as the files were 
not in his custody and he 
himself arranged the special 
audit at the earliest oppor- 
tunity. 





disc; Iinary action against him to undergo imprison- 
the \ cad hlwter concerned ment for one year. The d o  
should be taken.' partmental proceedings were 

instituted against the Head 
Master. For the lapse on 
his part he has been given a 
warning by the Chief Com- 
missioner, Delhi. 

x9 34 Dclhi Administration (i) The Committee would like3 The urgency and importance of No comments 
to draw the attention oft he I settling the audit objections 
Dtlhi Administration to the I has been imp- u n 
recommendation made in I all concerned vide Delhi I d- 
para 38 of their First Report I ministration's Circular No. 
(1951-$2) and suggest that I F. 9(2)/4&Fin. (B), dated the 
the Finance Department of ( q r d  May, 1959.7 
the Delhi Administration I 
should d l  for quarterly I 
statements from the De- 
panrnent concerned show- 1 
ing the progrcss made in 1 
the dis@ of Audit ob- I 
jections pending in the ( 
various Departments and I 
to see that they arc replied I 
to in time. The Executive 1 
Officers should also, while I 
inspecting the subordinate I 
officers, make it a p i n t  to I 





21 ' 8 2  Ibtioning& Civil Sup- A wsc w ~ s  reported in para 18  
plies Deprtrnent . uf thc Audit Iicp xt,  1954 

wherein i t  was ~t;ltcd that thc 
Agcnts appuintcd b y  the Statc 
Govcr-nmcnt for rccciving, sto- 
.ringand distributing the ra- 
tioncd foldgrains in rhc State 
had ovcrdra\vn lxgc  wmc of 
money by altering the amount5 
in the chcquc\ g i t m  in their 
f a ~ s u r .  

hiitrwvcr, th?  sbbtcrn of pa}- 
mcnt of frsighr b!. ihc Agcnts 
was such a3 woulcJ hdvc cn- 
nbltd t hcm to draw refunds 
of ovcr chdrgcs without the 
knowledge of Gnvt. T h c  
amounts t huc mk-'~ppropria- 
red by the Agents \t.ere not 
exact ly worked out. 

Therc wcrc o t  hcr irregularit ics 
and brachcs of contract too. 
%'hen t hc euminat  ion o f t  hc 
Depmmsnt  was taken up. 
tilc Secretary submitted that 

A note cxplainmg the latest The Committee note 
position of the case submitted. that one of the 
(Appendix 1x1. accused in this 

case had filed a .  
appeal in the S u p  
reme Court--(all 
others have been 
acquitted). The 
Cormnittee would 
like to watch the 
final outcome of 
this case. 8 





Note regarding Recovery of Arrears of Land Revenue. 

The Land Reforms Act came into force after the Rabi 1954 and the d o  
mand for Kharif 1954 was thereby affected. Bhoomidari titles could not be 
settled in time. It was accordigly decided by the Delhi Administration that 
arrears of Land Revenue for the period from Kharif 1954 onwards should be 
recovered in instalments so as to avoid harassment to the newly-created 
Bhoomidars. These arrears have now to be recovered harvest-wise, instead 
of recovering in lump sum with the Land Revenue Demand of each harvest. 
The recovery of one harvest of previous years demand will be made in each 
harvest, that is recovery of Land Revenue Demand of thnt harvest plus Land 
Revenue Demand of one previous harvest will be collected. In this way, 
the recovery will be made during the period of 415 years starting wlth the 
harvest when thc Land Revenue assessment under the Land Reforms Act has 
been completed in respect of each village. So far, revised Land Revenue 
assessment has been completed in respect of sixty-six villages and recovery 
in these village was started from Kabi 1958 and in the case of these 66 villages 
arrears will be completely recovered in four years. 

Land Revenue Demand under the Land Reforms ACT in respect of 66 
villages, of which Land Revenue assessment has been completed works out 
to Rs. 2,22,864 for 4 years for the period from Kharif 1954 to Rabi 1958 i .e .  
Rs. 55,716 per annum. The total demand of Land Revenue assessment so 
far assessed is as below :- 

(I) Under the Land Reforms A n  for 66 villages from Kharif 1954 to 
Rabi 1958 : Rs. 2.22,864. 

(2) Land Revenue demand under the Punjab L-and Revenue Act in 
respect of urban lands for the period from Khsrif 1954 to. Rabi 
1958 : Rs. 1,71,407. 

(NOTE.--Demand for 20 villages. in which lands were pama l l  affcaed hy 
Punjab Land Revenue Act and partly by the Delhi Land Reforms 
Act, is still to be assessed for the revenue year 1958-59). 

The progress of collection during the past 5 years has been as under :- 
ILi. 

1954-55 1,91,729 

The above fipm rtlatc to Lamd Revmuc in rcspcct of agricultural w. 



All poehible facilities arc being given to the newly creaud Bhoomidara 
in the collection of ol4afitiirs and demand of one harvest only out of previous 
years arrear will be recovered unless recovery of larger amount at my time 
on account of a bumper m p  is considered desirable. The demasc in the 
Land Revenue dunand was due to the fact that after Rabi 1954, Land Re- 
venue demand was recoverable only in respect of those villages which were 
affected by the Punjab Land Revenue Act within the urban limits of the 
Delhi Territory. Land Revenue demand in respect of these 51 villaw 
amounted to Rs. 26,903 per annurn. In addition to these 51 villages, there 
were 20 villages in which pan of the land was covered by the Punjab Land 
Revenue Act and pan of it was atieaed by the Delhi Land Reforms Aa. 
Therefore, it took some time to work out the exact details, as a result of which 
l and  Revenue demand of Rs. 9,223 per annum was assessed in respect of 
these 20 villages. Thus. the total d m m d  under the Punjab Land Revenue 
Act in respect of those lands, which fell within the urban limits of the Delhi 
Territory amounted to Rs. 36.126 per annum. 



APPENDIX 111 
MINISTRY OF REHABILITATION 

SC'BJECT : Para 16 of the Delhi Audit Report, 1956 
Information called fm by the Public Accounts Committee. 

A note showing the progress made in the realization of rents from dis- 
placed persons and the amounts still outstanding for recovery on  different 
accounts vis., rent including ground rent and monthly htalrnents of pay- 
menu, for tenements sold under hire purchase system and the measures 
adopted to ensure proper maintenance of accounts, the Property Registers, 
CtC. 

Remarks by the Mivistry of Rehabilitarion 
A statement showi& the total demand. total recovery and outstanding 

dues from the occupants of Government built property in Delhi as on r-4-1958 
is added to this note as Annexure. 

2. The figures in the two statements are. however, approximate mainly 
for the reason7 enumerated below :- 

(i) Property Registers showing the part~culars of the \.arious t y p s  of 
Government built pnycrties under the chargc of the Housing 
and Rcnt Office were not maintained. 

( i i )  Proper accounts of demand and receipt of' rent were not maintained 
in the early stages of the formation of the aho\.e office apparently 
I x a u s e  adequate staff \vith a background of accounts work was 
nor posted. It appears that prior to .%pril, 1954 it has k e n  con- 
sidered that qualified Accountants could look afrer the account 
o r .  Howcver, audit pointed out in April, 1954 that an officer 
(4 the status of Assistant Accounts Officer was necessary. The 
B l h i  State Government agreed to t h h  subject to verification of 
the pos~tion also hy the  \ccount\ Officcr of Ilclhi Impro\-ement 
Trust :is the Trust a-L\ dealing with similar problems. The 
erstwhile Drlhi State Gn~crnment finalls asked the Governments 
of India'\ approval for creation of the post of :histant  Account- 
Officer in July, 1956, simultaneously requesting the .4ccu~m- 
t a t  General. Central Rcvenuc, to suggest a u ~ t a b l c  o f t i ~ ~ r .  
The  approval of the Gtr\ernmcnt of India for the post a.; well as 
the accyptmce of the Accountant General. Ckntral Kevenucs for 
posting an officer was received by the Delhi Administration early 
in 1957. The  Organization was, however, transferred to the 
Government of India on 1st  February. 1957 bcforc the o f f i ~ ~ r  
could take over charge. 

(ii i)  The Accounts and Audit O R i c x m  conc~mcd did not also perhaps 
prescribe or  suggest the maintenance of the necessary accounts at 
the time when the Housing and Rcnt Office was set up on 23-8-1948. 
I t  was only in 1951 that the Deputy Accountant General (Fwd 
& Rehabilitation) (now Pay and Accounts mar, hlinistxy of 
Rehabilitation) prescribed the Rent, Demand and CMlection 
Register for properties. T h e  Registers were, however, not 
maintained properly for want of mperiencd and adequsrte staff. , 
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(iv) Rents of properties were revised from time to time and were given 
retrospective effect wherever they werc reduced. These revi- 
sions of rates were, however, subject to certain conditions which 
involved complicated calculations. 

( v )  The arrears of rent, ground rent as well as coat of properties were 
recoverable by the Regional Settlement Commissioners from the 
compensation due to claimant allottees and their associates. The 
amounts so recovered were not intimated to the Housing and 
Rent Office by the Accounts Officers concerned (Accountant 
General Central Revenues or the Pay and Accounts Officer, 
Ministry of Rehabilitation) i all cases. I t  is estimated that 
approximately 50% of the arrears will be cleared through adjust- 
ment from compensation due to allottees and their associates. 

(vi) Rent remissions werc granted to the claimant allottees from c e r  
tain dates depending upon the categories to which they belonged. 
As these categories werc framed on the basis of the dates of sub- 
mission of the compensatwn applications to the Regional Ee- 
ttlement Commissioner. the cpecific category to which any 
particular allottee perralned \\as not knoxrn to the Housing and 
Rent Offic~. 

( r i i )  Demands against the allottee\ of properties sold on ~ ~ t a l m e n t  
hasis could not be assessed correct1.i as the actual final cost of the 
properties uas determined and commun~cated to Housing and 
Rent Office long aftcr the  popertres In qwxtion had tcen allo- 
tted. 

i t  i r~ j  The t\ ork of 4+llotmcnt of propel ties and rectb\ er? of cost. ground 
rent, premium etc \ \a\ not entrusted to one slngle office. In 
. ~ ~ l J l t ~ o n  to lfou41n~ and Kent Oflice, thc hl~nistr! of Rehablllta- 
rion. thc Kep~onul St~tlemcm ('ommissioners and the Additional 
Kcpinnal Sertlcmrnt ( c~mml~sic~ner (Sale<:. Ken Dclhi nele also 
collerrmg thnc d l i ~ ~ .  

3. 'l'hc figures gi\-crl In the Annexuse are based on the information 
supplied h!. thc ficld srnff' mci \\rsc collected in the year 1952. On the basis 
of these figures, mcmthly stntenltnrs of demand, collec~ion and arrears die 
bting prcparcd am! \u\lmincL! to the authorities ccrncerned. These figures are 
fairly accurate. 'I'hr. cxuct arsearq \\.ill he derermined only after the Basic 
Propcrr!. Iicgistcss h ~ ~ \ c  been prepared and the accounts re-canstruc~ed 
'I'his work is likcly tu bt' finishecf within t\vn years. 

4. 'l'hr. Office of thc Housing ilnd Kent Otficcr was transferred to the 
admmistrati\v contrc~l nf'thc .flinistr?; with efl'eir from 1st February, 1957. 
The problem of re-construction of accounts. maintenance of property re- 
gisters etc is now receiving the attention of the Alinistry. The following 
measures haw htvn adopteci to enwrc the proper muintcnance of accounts, 
pnymty registers etc. 

( I )  A qualified Assistant Accounts Oftic~r was posted on 14th Feb- 
ruary, 1957 to attcnd to the re-construction ofaccounts, prcpara- 
rion 11f Basic Records and proper maintenance of tunrnt ac- 
counts. An Officer of the status of u permanent Under Secre- 
tary with a back ground of audit and accounts work was posted 
incharge of the office with effect from 1st August, 1957. Four 
Accountants were posted in November and Dtcxmber. 1957. Two 
Divisional Accountants already working there continucd. Cmaia 



additional clerical staff was also sanctioned on 29th May, 1958 
to attend exclusively to the re-construction of accounts and pre- 
paration of Basic Records etc. 

(ii) A Return of Government Huilt Properties under the charge of 
the Housing and Rent office has been prepared from the records 
available in the office of the Technical Adviser to the Ministw. 
The Registers have been completed, hut their authentication 
by thc Technical Adviser remains to be done. 

(iii) The forms in which the re-construczed Property Registers-cum- 
Ledgers and Recovery Registers for current ducs should bc 
maintained were appro\.cd bj the hlinislry In consultatwn with 
the Audit and Accounts Officers concerned. The work of' re- 
construction of accounrs and property records was taken in hand 
in Sovembcr, 1927 Payments made by thc occupants from 
the year 1948-49 10 1956-57 have been entered on the rcc~ipr 
side of the ledgers aftcr checkmp the counter-fi>~ls of thc recnprs 
Into the relevant Cash Rooks. 

(iv) All work pertaining to the administration 0 1  (iovcrnmcn~ lw1!1 
property in Delhi has heen centralized in the office of' the Scttlc- 
ment  ommi missioner (Govcrnmenr Ruilt Propcrtj ) ( formerl! 
known as Housing and Rent 0fficu.r-cu~n-Additional Settlc- 
ment Commissioner). 

(P.) .A workable cystem of adjuwnent of' dedua~ons niadc from tllc 
compensation duc to allottees and their awociates has kxcn 
adopted In consultatmn ~ i t h  the Accwunrs Off~mr and effort\ 
are bang made to twng ro account all the pa\[ rran\acrlon\. 

( e v )  EfTorts havc been nude to \rep up  rcaluation by issuc of demmd 
noticcs and refemng ~ h c  caws of non-cla~manr dcfaultrrs u ho 
are In a position to pay to thc (.ollecror fclr rc~ovc-r! of dues a\ 
anrars of land revenue. 

$. The accounrs u ~ t h  cffccr frcim rhc !car 195;-cS arc hemp poycri! 
mamtamed. These havc recentl! k e n  auci~ted h, thc Ih-cctor of Audlt. 
F d .  Rehabilitation. Suppl!. ( omrnerce, S~ccl and hime\. 

6. This note has been vetted bv the Director of Audlt. I:c*oJ. I<ihalxllti~ 
tion, Supply, Commerce. Stccl and Mine\, Seu I lc lh~.  



ANNEXURE 

Starement showing the total Demand, r~'a11~ation and Ouutandirrg 
Balunces under Rent, Ground Renr, and cost of Gawnrnent Built Properties 
in Delhi. 

(In lakhs of rupz:~) 
- - p--- - - -- 

'I'ural Total 
S.  No. N.I~ urc of demand dcmand scalization lhlancc Remarks 

upto upto 
3 1-3-5g 3 1-3-58 

I Rcnt . 198.60 102.27 y6.32 
2 Ground Kent 4 i  r.67 15.76  25.91 
3 Instalmcnrs & Prernlan 55 3 0  3 1 . 9 2  27.38 
4 Cost paid voluntarily 

or realiscd In auc- 
t ion . 225.81 125 .XI 

Staternenr showing the realisa~tm of rmr, ground Rmt and P r m k m  and 
cost in respect of Gwmrnm~ Ruilr properria upro 3rsr March. 1959. 

e Premium 
Pe tiod Kent Ground & Ins- Grand 

Rent talrnent , Total 
etc. - - - - -  -- 



APPENDIX IV 
MINISTRY OF REHABILITATION 

OFFICE OF THE CHIEF S ~ L E M F X T  C~MMISSIONER 
No. 20(18)(ei)'.4&1.4!59, Dr. Feb. 60. 

.Vote .for rlrr I'ublic. Accouttrs Comn~irrec. 
In para 26 of their 'Thirteenth Keport on the Appropriation Accounts 

of the Government of Delhi for the years 1954-_r and I 955-56 and the Audit 
Report thereon. the Public A4ccounts Committee obscrvcd as under :- 

"The Committee would like to be informcci of the progress m a d ~  in 
the r c ~ o i - e r  "I' \vatt'r charge\ fro111 thc holclcrs of the tenenients 
in the Rehabilitation Colonies in Dclhi." 

.A sum of 1x5. 14-97 lakhs was paid upto 31-3-1958 pmvlsionally to local 
Bod~es in Delh~ for suppl! of water through public hydrants . Against this 
a sum of Rs. 458 lakhs ha\ k e n  recovered till rhc end of Junc, 1959. The 
amounts paid and collected yarwiw are shown kclo\v :- - - - - --- - - - - -- - - -- - -- .- 

Year 

.\mount Amount 
paid to recovered 

local so fiu 
nodics 

- -  -- . -- - 

( In  thousands of rupees) 
1953-54 . 315 71  
1924-55 . 279 13 
1955-56 . 300 I 6 
1956-57 . 251 1s 
1957-93 . 352 50 
1958-59 . . . 260 
195940 . . . 97 
(upto 30-6-59) 

The mam reason fbr short recovery is that the work of rcconstrurtion of 
accounts In thc Office of the Housing and Kent Officer [now Sctr lcmmr ( hm- 
miesioncr (GBP)J has not yet been completed. This work is cxpcrrd to 1.x 
complercd by the cnd of the current financial year. 'IKc rxnct amount rc- 
coverable on account of water charges can tx dc~cm~incd only aftcr thmc 
accounts have ken constructed. I t  will, however, hc ~ ~ o t ~ c c d  that the 
recoveries during; 1958-59 showed a umai&mblc impnnxmcnt. It it, hoped 
that realisaticm.. during 1959-60 cmward will show satisfilc~ory prcqrm. 
The displaad pasom have bcm prmitted ro pay the arrcars of the dueh 
owing from them in rmitablc instalments e x ~ m d c d  over a pcriod of 7 yeam. 
Thc full recovery of the dues will, thercfare, nccrsserily bc spread over a 
number of ycam. 



The Local Bodies were told on the 22nd August, 1958, that the water 
charges from 1-4-1958 onward will not be payable by the Ministry and should 
be d i s e d  by them direct from the residents of the colonies. T h e  matter 
is still under their consideration and their final reply is awaited. 

DHARMA VIRA 
Secretary. 



Note in pursuance of the recommendations made r p l  para a7 of the Thirlecndi 
Rpport of rk Public Accoats Committee (Second Lok Sabha). 
Under the schemes sanctioned by this hlinistry for the rehabilitation 

of displaced persons from West Pakistan small Urban, Rural and Educational 
loans were advanced to deserving displaced persons through the agency of 
the State Governments who are also responsible for the rccovery thereof. 
These loans were advanced to help the d.isplaced persons to (r )  scttle in trade 
and business etc. (ti) resettle on land and (iii) prosecute their stuhcs in India 
and abroad. Sums of Rs. 23,30,130, - under the small urban loan scheme and 
Rs. 796,7361- under the Eduutional loan scheme for studies~in India, totalling 
Rs. 3046,8661- from the year 1947-48 to the year 1955-56 were advanced to 
both claimant and non-claimant displaced persons in Delhi. The Social 
Welfare and Rehabilitation Directorate had throughout bctn thc agcnq for 
granting these loans to thc displaced persons. 

2. The re~vvery oi urban loans starts after the expiry of 3 }cars and is 
completed in subsequent 3 years, while the educational loans are repayable in 
4 to 6 years. These terms were, howevcr, relaxed in the case of claimant 
loanees with the introduction of the compensation scheme. As all loans paid 
to the @laced persons were declared to form part of the Compensation Pool 
the loans paid to the claimant displaced persons were considered to be as part 
payment made against their vetified claims. They were thus declared as 
"Public Dues" under the Displaced Petsons (Cornpcnsation and Rehabilita- 
tion) Rules, 1955 to be adjusted against compensation payable to these claimant 
lomecs. Since the payment of compensation involves lakhs of claimants and 
it is to take some time for these Imees  to get their compensation, tccovery 
tian them could not be made within the stipulated period. 

3. Total amount recoverable as prinapal from displaced persons upto 
31-3-56 was Rs. 17,94,204. This comprised of (9 loaas granted in the year 
1947-48 to 1949-50 which became completely recoverable on 31-3-56 md (rr) 
instalments in respect of loans granted during the year 195-51 to 1952- 3 
which became fully raverable by 3 I -3- 56 ro 3 1 -3-59. I h c  amount duc L r  
recovery in respect of the first category of loans was Rs. I 2,7241 01- ( t .c .  Ks. 
6,20430,'- under the small urban loans scheme and Rs. 6,51 ,gRo, - under 
the Educational loan Scheme). The W n a  rcpmcnts recovery due on ac- 
count of loans of the s m d  category. Out of this amount of H.I. I 7,c)q,z041- 
due M 31-3-56 for recovery, Rs. 2~8,0461- i.e. (Ks. 121,991 as urban loan 
and Rs. 96,055 as Eduationaf loan) was recovered from the displaced prsonh 
in cash upto that date (31-3-56), leaving a balance of Rs. I 5,76,158/- st111 out- 
standing against the displaced persons including claimants. 

4. 'fierc is no doubt that the rctoverics cffectcd against thc l m  Eldl mcxd 
to the displaced pas on^ in Drlhi have not been m~isfuctory. 'h Social 
Welfare and Rehabilitation Dimorate  who was; skcd in 1958 to cxplain 
the low recovery gave the following main reasons :- 

(a) A large number of loancca who were advanced loans in the year 
1948-49, 1949-50 end 1950-51 wcnr rcsiding in canp at the time 
of the receipt of the loam. They have since then been provided 
with altamaivc acowrmodation or have m~vcd away fhm the 
amp oad their present a&drtrrea src not b u m .  



(6) The financial position of most of the loanee~ has been found very 
poor and as such it is hard to make recovery of the loans from them 
at all or in lump sum. 

(c) (2nain cases for recoverics of loans from defaulters as arrears of 
land revenue were referred to the Deputy Commissioner of Delhi 
but he refused to accept these cases in the absence of an en- 
actment: for the recovery of' such loans from displaced persons 
as arrears of land revenue and the matter was referred to the Chief 
C:ommissioncr, Delhi in 1950 In 1956, t .e . ,  after SIX years, 
the then Dclhi State Governmenr ~nstructed the Dy. C;omis- 
wner ,  Deih~ to recover the loans from dlsplaccd persons as arrears 
of land rcvenue in vim o f  the decision of the Bombay High Court 
reported as A.I.K., 1955, Rombay 305, Rank of India vcrsur John 
Rowner & Others. Since then some cases are being referred to 
the D.C. I)elh~ for recovery from the loanees. 

5. The p n m c c  followed by the Social Welfxe and Rehab~htatlon Duec- 
torate was to accept whatevcr sum any loanec offered. They solicited the 
orders of thls Ministry in October, 1957 whether they should continue the 
prscticc of accepting whatever small instalments the loanees offer or they should 
insist on the payment of total loans due under the original terms and condi- 
tions. They, however, feared that if the latter course was followed, the whole 
loan might become a dead loss to the Governmenr. In order to avoid hard- 
ship to the displamd persons and to increase the percentage of recoveries, the 
Social Wclfarc and Rehabilitation Directorate were asked to continue their 
practice of accepting whatever small instalments the loanees offered. They 
were, however, asked to make it clear to the loanees that such acceptance was 
(13 without prejudice to the terns and conditions on which the loans were 
originally granted and that the Government was free to take such action as 
may be open to it under the original terms and conditions and (I:) these re- 
coveries were without prcjudim to the Government's right to change the terms 
and conditions on which the loans were originally granted on account of the 
i n m m d  cmceswm in the number of instalments etc. 

6. Acl-ording to the terns and concbtions, loans paid to the cfisplaced 
persons upto the year 1952-53 ( i . ~ . ,  31-3-1953) fell due for complete recovcq- 
on 3 r -3-59. The total amount advanced to the displuced persons u p o  the yezr 
1952-53 was Its. 21,61416'- (:.c.&s. 14,33,6Sof- under the Small Urban Loans 
Schcme nnd Ks.7,26.736~-under thc Educational Loan Scheme). In addition 
some m o u n t  :tiso became due on account of loans granted during the year 
1953-54 to r 9-5-56 undor the Smdl Urban Loan Scheme. The totd amount 
under both thcsc catcgorics due for rcawcry on 31-3-1959 was Ib. 27,15.786;-. 
As against that n sum of It$ .  6,M,193,'- (R?. 4,38,356/- undcr the small urban 
loan ~chcmc and Ks. 227,837 '- undcr the educational loan scheme) was re- 
cul.verrJ from the displaced persons upto that date leaving a balance of 
Rs. 2o,49,5931- still outstmd~np due ftv wcovcry. The m o u n t s  which have 
been adjustrd 3@yr the verified claims, but the intimation of which has 
not yet k c n  i n h a t e d  by the Of f i e  of the Chief Settlement Commissioner 
md thc mounts  which ore to be remitted in nccordance with various remis- 
sion schcmw, *arc included in the figures of Rs. 20&9,593/-. 

7. With regard to educational lams it may bc mentioned that all such loans 
irrespectivcof the mount ,  paid to the non-claimants, arc to be remined 
in rc-cordancc with thc runission schcme of4th May, 1954 (Annexure) and the 
-very fm thc daimrnt l08~1ets is to be made fnun their cornpens(1tion. 
There are &our xqoo such l a ~ ~ l n r ,  out of wham only 141 ham"% far decfarcd 



themselves as non-claimants. The rest can, therefore, be presumed to be clai- 
mants. Out of the 142 non-claimants the Social Welfare and Rehabilita- 
tion Directorate have so far recommended for remission 11 I cases involving 
Rs. 65,567!- (Principal only) which brings out an average of Rs. 5901- per 
loanee. The sum of Rs. 4,98,899/- which is still outstanding against the dis- 
placed persons under this scheme will thus be further reduced to about Rs. 
4,15,o33i- when the sanction for the write off Rs. 65,576'- (Principal only) 
outstanding against I I I non-claimant loanees and about Rs. I 8,290 '- out- 
standing against 31 loanees (at an average of Rs. 590'- per lonnee) is issued by 
this Ministry. 

8. As the Social Welfare and Kehabilitation Directorate did not havc the 
necessary machinery for the recovery of these loans and all such cases were 
referred by them to the Deputy Commissioner, Delhi, it was felt that this work 
could best be handled by the Delhi Administration through the agency of the 
Deputy Commissioner. The work regarding recovery of urban loans was, 
therefore, transferred to the Delhi Administration in January, 1959 and the 
Deputy Commissioner, Delhi is taking vigorous steps for the reccnw-y of these 
loans as arrears of land revenue. 

9. The urban loans can no doubt bc recovered as arrears of land revenue 
ut even recourse to this provision is not of much help in all cascs because 

the financial condition of a v e n  large number of grantee5 of thcsc loans is such 
that they are finding it extremely difficult to meet the barc ncccssitics of life, 
especially at the present time when the prices of the commodities are high 
and recoveries from them may not be possible. 

L. J. JOHSSON, I.C.S., 
Joint Secretary ro rlie Gmr. of India, 



ANNEXURE 

MINISTRY OF REHABILITATIOX 
A'cz Ihl lr i ,  [Ire qrh May, 1954. 

I am directed to state that as a rewlt of reprcktntatlc.ns, thc G o ~ t .  of India 
have decldcd not to rcco\er ccrtaln \urn\ advanced as loans IC) displaced 
persons!fiom West Pakrstan who havc no verified clalms under the Displaced 
Persons ((:)aims) ACT, 1950. Thesc arc :- 

( I )  1,oans of Its. 3co or I C ~ S  given under the Small Crban Loans 
Schtme for humcs\ ,  tradc and industry ; 

(2 )  all loans for cducatwn (othcr t h m  fbr educarlcm abroad; irrtspec- 
tivc of their amount. 

Both the un-rcco~.ercd p r i n c ~ ~ a l  and intercht rherton as cLn the 31st Afarch, 
1954. will be remitted. In casc o f  ( I , , ,   he m a x i m ~ m  bmit ol Rs. 3cc - applies 
t o  thc loan as initiall- sanztimrd. I t  the initial lcsn was 275 and the sLm now 
outstanding is Rs. 3 c  including the inrerest. tht: tola1 r u n  of Rs. 3 c  will be 
remitted. On thc other hand. if initially rhe m c c n t  of 1k.e lczn was more 
than Rs. 300 - but after raking into acccunt any rr Fa! rr.tnt mzde. 1f.e cutstond- 
ing amount now is lcs5 than Rs. 3c0, the Ferscn \\,ill no[ ke covercd by the pre- 

sent decision. 
2. If' a displaced person or any mtn~her  of' his family took more than 

one loan for business. trade or industn the aggregate of all the loans will be 
takcn account of' in determining whcther the loan should be writtcn off. 
Loans takcn for business and education will however, be treatcd si pararely. 

3. If a loan under the Small Urban Loans Schtmc mas sancticntci for more 
than Rs. 3co - the entire loan will bc rccmcrable. T h e  present dcc~sicn does 
not implj that an amount 0 1  Rs. 3co - out of such loan will be remitted. 

4. (:laimants 1.c. those having verified claims under the Displaced Persons 
(Claims) Act, ry5o or the corresponding Ordinance and Act of' 1954. are not 
covered hy this decision, and the loans taken by them or their family members 
will contmue to be recovered. The) are, however. eligible to apply for the 
concess~on of postponement of recovery upto I ,  10th of the value of their claims 
under thc Scheme announcement by the Govt. of Indm in April. 1952. 

5. State Governments are requested to issue instructicns to their cfEcers 
to implement the above decisions. Persons wishing to have their loan remined 
may be invited immediately to submit applications to the authorities of the 
State concerned together with an &davit particularly stating that they havc 
no claim to their credit o r  to the credit of their father, mother or a member of 
the joint family. T h e  father's affidavit must necessarily be obtained in the case 



,of educational loans and should be taken also in others unless the State Govt . 
is N l y  satisfied that the father has no claim and wishes to dispense with his 
&davit. 

6. To the extent loans are remitted, the liability of the State Govt . 
for the repayment of loan to the Central Govt. will be reduced. It is, therefore, 
requested that in order to record the reduction of the amount of such remis- 
sions against the State Governments in the books of Audit, a separate statement 
in triplicate should be sent to this Ministry by the end of August, 1954. 

7. It is expected that the remission of loans would be completed by the 
31st July, 1954. A monthly statement showing the number of persons and 
the amount of loans (under the Smail Urban Loans Schcme and for education 
separately) remitted may please be sent to this Ministry for information. 

NAKUL SEN, 
Jm'nt Srcrerary to rhr Gnlr. of India. 





Acquisition proceedings for the remaining seven have been set afoot 
and in most cases have reached an advanced stage towards 
completion. 

'Buildings for three centres have been nearly completed those for 
another two are well on the way towards completion while 
work in respect of another four has just started. 

Tquipment for 20 centres has been ordered that for 10 centres has 
been received in Bombay and work of erection i t  one centre 
(Muradnagar) h:w already started.' 

C-ntral D i r p  ha$ been located near the P ~ t e l  Nagar Railway Station 
where an area of 33 acres has been acquired. 

The  building work of the Central Dair\- and i t <  ancillary qtructures 
is; progressing well. T h e  targct date fixed for its completion 
is July 31 ,  1959. 

Thc entire mlchincry and equipment rcquircct for t l ~ c  Central D.iiq 
has either b x n  rcccivcit at citc or 15 tin i t \  \tV,iv to the Dairy. The  
work of erection and installation i \  .ilw in propre\\ ;init the target 
IF, to complcte it hv the 3 1 4 7  July. I 959. 



APPENDIX VII 

AIIKISTKY OF HOME AFFAIRS 

I'hc p r ( c c ~ l ~ l e  T O  aJoptcJ ~ v h c n  a file has bccn lost was indicated 
.:n Officc (:irculnr clarcd 9th  .\larch. 1959. Accrwding to that procedure, 
thc fixation of rcsponsihilit? f;)r thc I~rss is onc of the irern4 of action that 
has to he rakcn \vhencvcr the lo,\  c~f a file ic rcpvtecf. I t  wcrulci appear 

? I I . I I  such actiiln is not I w i n ~  rakc.11 prc,mptly and in .ill c a s e .  

2. I<cc.r:ntl\. 1 2 1 ~  0 1 .  ;I tile ~. , lmc :I) 13. ,+I.'\ notice a;d Ei. A!. has 
c\b\crved that scric1u\ noriic i-cqi~irc\ 111 bc  takcn \vhcncver an!. f i l ~  is rcported 
as un~raccahlc  in tlw .\lini\try. Hc ha\ Jirr.i.tc.:i that \vhcne\.r.r n file is 
;-c.pcq-tect t o  1 7 ~  lost the higher o t t i ~ w  i r l c l ~ a r ~ c  of :lie I)i\i\ion 4hould imme- 
Jiatcl!. unc!t.rritkc caquiric.\  an^! tls &.finite rckrcmii?7ilir! cw the person 
r hrcruyh whi\w &f;~illt thv I t ' \ \  iji.;:!i.\. 1.1. .\I. h. t r  furth~ts oh\;er\-cd that  
i n  \ornc C.I\L.S i: might C~..C.II  hc ;:c.i<.\\,t!-\. I ( >  enr:-L:.. ri?e cnquiry to  the In- 
r l : l l ic~n~~.  Hulc:~ti. 



APPENDIX VIII 
MINISTRY OF HOME AFFAIRS 

The  Delhi Administraticm havc sincc 1 ~ c n  able 10 trucr ~ h c  rcport of' 
the enquiry cfic-cr by whom deparrmenral erquil-y wah conducted regad- 
ing the theft of' Ks. 1.084 in the office of the Asistant Kcgisrrrir, Cooperative 
Sc~cietics (Rchabilitaiicm) which uccurrcd kt\\-cen the 13th and the 16th 
August. 19.19. T h e  report contains a cxlpy of' ~ h c  or cicr passed on the 231d 
December. rgco. hy thc then Sex-rctaly. Kclicf and Hchabilitation to the 
Chicf C:ommissioncr. Delhi. fixing thc rcsponsihili~y or! merntwrs of thc 
st& nf thl- said office and auarxfing ptini?k.nittnt:, 1 0  111c nficials at fault. 
A copy of this oriicr is arrachcd. n.hc.~c-f;c.rn 11 will he o h s c r \ d  that rhc 
serviccs of onc crnp1c~~c.c \\.ere rc~nlinarti!. a a.alnir,g \\.as ~iirninistc~r d to rhc 
Accountant and an advcrsc cntr? was ::1sc\ in hi. c11aractc.1- loll. l ' h c  
head-clerk of the ofticc \\.as also odministercJ a \v;lr.ning. I h u ~ .  adequalc. 
punishments havc already hc-cn awardcd to thr offici;ll\ at Sault. n ~ i d  no f ' u l -  
ther action appear\ 10 he ca1ic.J for in the muttcr-. 

I<.  I? .  HAHI., 
J ( ~ t r j i  S'C~.~.'.I'Z~;I~ f ( s  I (;c>:.l. g. I?~dl[t .  

0 H I ) l i K  
I have gone through the 1c.pcli1 of the .\s.\i\t.int licgir[r;!t (:o-clpc~ariic 

Societies (General). forwarded thc Ilcpury C:~~rnmis~~or?cr unilcr his 
letter So. zc70 STDC datcd the r31h Septcrnbcr, rye and hcrch! ordcr 
as under :- 

Although thc I'c41c~ have rcportcrl ~ h a t  inspiw 01' I ~ C I I  Iwsl 1 . f f ; l l  r ,  r:c~ 
clue of the culprits ciwld be founj  and the caw 11.35 sent up a<  L I I I I ~ A ~ C ~  and 
that no one u . a  \~1sp~'ctcci In thi\ caw. I fiv1 rhat Sh; i 
rannot he ahsnlvcJ of' hi.; negligence i n  not chrcking thc cash lmmc~iiatel! 
on his arrival in  thc. officc ipn the 16th Augucr. 1949. l i c  was at,(+ careless in 
leaving the cash box and the kc! on the ttihlc uniit~cndcd whilc hc k f i  the 
room fc)r a short period. He \hlwld 1.c. \t:trncd ; ~ n d  an ad\.c.rw cnrl! lw 
made in his chamcrer-rcdl. 

The conduct of Dafiry. as he has acimittcd himself. 
is to the least, most objectionable. I unden~ancl  rhar he is a tem- 
porary Govrnunent ,Sewant. His strvicrs should be twminatcd ty giving 
him one month's notice. 

An earlier reference should have been made for the prov~sion of u safe 
in the office of the Assistant Registrar Cooperative Societies (Rehabilitation) 
especially when unsatisfactory arrangantms for kepi* the cash in that 
officc were pimed out in writing by Shri Brij Fkhari I a l  on  20-4-1949. 
It would appear that Shri was rrspcnuible for the &by 
snd should bt warned to be mom camful in future. 

I agree with the Deputy Commissioner that Shri the 
then Assistant Registrar, Cooperative Societies (Rehabilitation), hns a h  
acted in a some what irresponsible mpnrrtr but r ina  he has leit service the 
matter should not k pursued any funher. 

(Sd.) GOVIND H. SETH. 



APPENDIX IX 

Nore War&%? Rarlonlng and Ctvil Suppires Department embezzlement 
of funds in rhe Delhi Grain Syndicate. 

Delhi Grain Syndicate were appointed as the agents of Govt. for 
procuring, distribution and storage of the rationed foodgrains in Delhi 
under the  tam^ and conditions of the agreements dated the 9th May, 1944 
and 4th March, 1948. These agreements remained in operation upto the 
19th January, 1953. 

2 .  The scheme of Procurement and dlstributlon of foodgrains under the 
system of rationing was initially kept outside the Govt. funds. A cash and 
Credit Account was o w e d  with the Imperial Bank of India (new State 
Bank of Indin) with the deposit of Rs. 5 lakhs being the entire subscribed 
and paid up apital of the Syndicate The GOM. gave a guarantee of Rs. 45 
lakhs to the Bank for the overdraft to that extent by the Syndicate. The 
Railway freight used to be paid by means of cheques drawn by the Syndicate 
so far as E. P. Railway and E. I. Railway were concerned and cash payments 
used to be made to B. B. & C. I. Railway. Afrer payment of railway freight 
the Syndicate was required to submit a detailed bill showing the drawals 
and disbursement made by it. 

3. It was found that the Syndicate was drawmg more funds than ~t 
was required for payment of railway freight. It was, therefore, decided to 
close the cash and credit Accounts and to open a current account in the 
name of the Director of Civil Supplies. This was done w.e.f. 1st January, 
1952 w h p  the system of papent of railway freight by means of credit note 
was intduccd 

4. In the month 01 hiarch, 1952 when the accounts upto 9/52 werc 
being audited by the local audit party of Accountant General, Central Re- 
venues, it was detected that there was an overdrawal of Rs. 7,54,549 made 
by the Delhi Grain S>mdicate from the Cash and Credit Account and diverted 
this mount to  their private ends 'Ihc following action was immediately 
taken : 

( I )  I-he Syndlcm \+as called upon to refund the overdrawal. A 
sum of Rs. 4 lacs and 70 thousand was recovered in cash from the 
sjndicatc while the balancx was adjusted against their outstand- 
ing hills then pending. 

(2) Thrm of the officials of the Accounts Branch were smpended. 
Two of than were prosecuted for forgery and substitution of 
false bills. They were tried along with the Director of rhe Syn- 
diate. All the accused in this -e were acquitted except Shri 
Shtlyama Chandra who has now filed an appeal in the Sup- 
<kurt of India against his conviction. 

5. ?.he foUowlng further comments are offered on the points raised by 
the audit :- 

( i)  h-racmery of a M o/ fi. 7279,000 on account o j  shorWa--Th 
dpim of tk &M. on account has been repudiated by the Syndicate. 
~h~ matr is now under cxunination by the hllnistry of La%' (Litigation 
Saction). 

59 



(ii) Payment of interest on Rs. 5 lacs.-According to clause 6 of the 
Wheat Agmment, the Syndicate had been paid interest at 3f% per. annum 
on the entire paid up capital. The objection of the audit was exarmned by 
this Administration in consultation with Law and Judicial Department and 
held that the payment of interest in full on the sum of Rs. 5 lacs deposited 
by the Syndicate in the Cash and C d i t  Account, which was the entire subs- 
cribed capital of the Syndicate, whether in deposit or in circulation, was in 
order. 

(iii) Wirhdrmal for agent for siding charges.-The siding charges btrng 
paid to railway were admitted by the Accounts Department as according 
to the terms and conditions of the Agreement all railway charges, were to be 
borne by the Govt. when it came to light that the siding charges saved the 
S pldicate from cartage etc. the entire amount spent by Govt. was rtcovered 
fmm the Syndicate. 

(iv) Embez~lement of fundr obtained by the Syndicate.-The police in- 
vestigation revealed that the Syndicate obtained refunds of railway claims 
to the extent of Rs. 23,800 which was not credited to Govt. Account but 
was misappropriated either by the Directors of the Syndicate or by its em- 
ployees. Four cases on this account were registered against the Directors 
and employers of the Syndicate. In three cases the accused were acquitted 
while in the fourth case they have been convicted. They now filed an appeal 
against their conviction. 

6. When it came to light that the Syndicate was persistently making 
breaches of the contract, the managemem of the Syndicate u.aa taken over by 
the Govnnmcnt under clause 20 of the Wheat Agreement, on the ~ 3 r d  
Sganber,  1952. The contract was ultimately terminat( d on the 19th 
Jmuarq', 1953. During the interim period from 23rd September, 1952 to 
19th January, 1953, the functions of the Delhi Grain Syndicate w m  per- 
formed by t h m  G o ~ ~ ~ e n t  officxrs on their behalf and on their account. 



APPENDIX X 
GOVERNMENT OF INDIA 

MINISTRY OF FINANCE 
(DEPARTMBNT OP EXPENDITURE) 

NOTE 
The circumstances in which the rate of interest ana tne t e r n  aMi 

conditions for repayment of loans could not be indicated in the letters con- 
veying sanctions for grant of loans in these three cases are explained in the 
following paragraphs :- 
Loan for dcvelopmenr of Corrage and Small Scale Industries. 

In their letter No. 11-Cot-Ind (4)/53, dated the 29th September,1g5? 
the Government of Inllia in the Ministry of Commerce and Industry conveyed 
the sanction to place at the disposal of the Delhi State Government a sum 
of Rs. ro lakhs for the grant of loans to cottage and small scale indusmes in 
Delhi . 

The loan was to be disbuned under the State Aid to Industries 
(Centrally Administered Areas) Model Rules, 1949. which contained the 
terms governing these loans including the rate of interest and period of re- 
payment of the loans. This amount could not bL dram before the 1st 
October, 1954, from which date the Government of Pan ' C ' States (Amend- 
ment) Act, 1954, came into force resulting in the Delhi State Govemmmt 
having its own Capital and Loan Account in the Consolidated Fund of Delhi. 
The sanction for the grant of this loan of Rs. ro lakhr had, therefore, to be 
reissued by the Govcrnment of India in the hlinistry of Commerce and 
Industry lctter No. rr-SSI(q)ij3, dated the 11th February, 1955. The 
question of the rate of interest chargeable from the Delhi State Government 
and thc pcriod of repajment of these loans was not setrled for the rcasons 
indicated in the following paragraph rclating to loans for financing of Capital 
Expcnditurc. 

h for expackrurc. on financing Capital cxpenditwe. 
( i )  Capital outlay on buildings. 
(ii) Capital outlay on roadc. 
(iii) Transfer to Contingency Fund. 

As mentioned above. the Amending Act of 1954 conferred upon the 
Pan ' C ' States the paver to borrow from the Central Govenunent (and 
nor from my other source) and to include in their Consolidated Fund the 
Gapital expenditure and provision for loans and advances. Thereafter, the 
whole of the xquixments of these States for Capital outlay was met by loam 
from the Govcmmcnt of Ind~a. Prior to the Amending Act cornkg into 
fore,  the expnditure on capital outlay was incured directly by the Goyern- 
mcmt of India and the effat of the Amendine; Act was merely to aat thr 

ding mounts as loans to the Pan ' C ' Statar. T a k i  this into 
consi mtian  and plso the fact that, tn the opinion of the Ah is t r y  of Law, ""P 
dl pro nies k the Porr ' C ' Statw vested in the Urion, it was decided on 
thc r #95+ not to charge, for the time king, any interat on 1- of 



this category. Besides, as the Delhi State needed substantial pnt-in-aid 
from the Cmtre to meet the gap in their Budgets, any interest c h a d  on 
these loans would have been an indirect burden on the Centre itself. There 
was, therefore, not much points in creating the fiction that the Delhi State 
would be paying interest and making capital repayment in respect of loans 
taken to cover such outlay. Further, the States Reorganisation Commission 
had meanwhile been appointed and, therefore, pending further consideration 
of the issues involved, the advice of the Ministry of Finance was that the terms 
and conditions of the loans whichwere required immediately to cover the 
Capital outlay of the Delhi State might be left open. The subsequent 
events resulting in the Consolidated Funds of Delhi and Himachal Pradcsh 
merging in the Consolidated Fund of InGia with effect from the 1st November, 
1956, justifies the view taken earlier. Now there is no q res-ion of the 
Central Govemment recovering any interest of principal from the Delhi 
Administration as Delhi is a Union Territory. 
Lwn far the grant of Tarcaw' advances. 

The Government of India in the Ministry of Food and Agriculture ac- 
corded sanction in their letter No. IS-~/S~-F&S, dated the 3rst March 1955 
for the payment of Rs. 7 ~ ~ 3 0 0  to the erstwhile Delhi State Government for 
the grant of Taccavi h s  to cultivators in the Delhi Statc during the year 
1954-55. The sanction was issued in response to an urgent request from 
the Delhi Administration which did not indicate the period ~ i t h i n  which the 
loan was to be repaid. As the sanction had to be given on the last day of the 
fimwcial year, the rate of interest to be charged could not be mentioned as 
that dc penW on the period of repayment of the loans. Subsequently, on 
receipt of the required information from the Delhi State Government in 
respect of loans for the purchase of buIlocks (Rs.r,65,mo~ ttnd for sinking of 
wells (Rs. 4,99,200), the Government of India prescribd t e rate of interest in 
respect of these itans in their letter No. r 8-3/55-F&SI dated the 26th April. 
1956*. The rate of mterest for the remainin item of Rs. 81 ,roo which had 
been advanced for the u r c h e  of tractors co uf d not be prescribed at that time 
as the W h i  State 8ovcmmcnt had stated that the recovery period of 
those loans was fixed by them in each case. In May. 1956, the Delhi State 
Government intimated that the sum of Rs. 8 I ,100 advanced for the purckase 
of tractors m the year 1954-55 was recoverable in 10 equated biennial ins- 
ra:rnmts from the harvest following that in which it was advanced. On 
the basis of this information, the Government of India actually conveyed 
the rate of intens and other terms of rr ayment of tPe loan af Rs. 81,100 R in their later No. 18-3155-States dated t e ,oth October, 1956.. 

---- -- -- - ---.. 
Locn for Amourn Ptriod of Rawrvery Rate of Imaor! 

b. %P 



APPENDIX XI 

Summary of the c o n c l i c n i c n ~ / r e c ~ e n d a t i o n s  of the Twenty-fourth Repmt of 
the Public Accounts Committee on the Appropriation Accounts of the 
Gooemm~nt of Delhi for the years 1956-57 (1st A p - I  1956 to 31st 
October, 1956) and Finance Accounts for the years 1955-56 and 1956-57 
(1st A ~ r i l ,  1956 to 3zsr October, 1956) and Audit Reports thereon. 

S. Para Ministry or Conclusions/ Recommendations 
No. No. Department 

concerned 

I 4 Rehabilitation Th t  Committee are concerned to see that the 
Ministry of Rehabilitation have not so 
far fixed re5ponsibility for laxity in supervi- 
sion by the supervising officials concerned 
for incomplete and improper maintenance 
of Accounts. Thcy, therefore, desire that 
Crtwrnmtnt should pay more attention 
to this aspect in the interests of 
administraticm and submit to them a 
report stating the action taken in the 
matter as early as possible. 

2 6 & 7 Rehabilitation While the Committee ap reciatid the difticul- P . tics faced by the Aimmistration at that 
time imrnahately following partition, they 
felt that the Departmental Enquiry Cam- 
mittw had rightly held that the Housing 
and Rcnt Officer and Secretary, Relief 
and Rchabil~tation Depamncnt of the 
erstwhile Delhi State, together with their 
subordinate staff directly connected with 
the work of this organistion, should share 
the responsibility squarely for this unsatis- 
factory state of affairs. The Committee, 
therefore, felt that the disciplinary aspect 
of the c-ase had not been pursued fully 
md a s k 4  Government that the cases 
should be reviewed. 

The Committee now find from the note 
furnishid by the ALinistry that the Govern- 
ment have decided to convey their dis- 
pleasure to all the officers and to make 
necessary entries in the con6chtial reports. 
In the opinion of the co&lmittee, Govern- 



ment have been needlessly mild in this 
case, although the officials were guilty of 
serious lapses amounting to culpable 
negligence!. 

Rehabilitation --- 
W. H.& S. 

Rehabilitation 

Dclhi Ad- 
ministration 

Rehabilitation 

Ddhi Ad- 
minist l-ation 

Dclhi Ad- 
ministration 

The question regarding the rneintmaua of 
the propcrry registers by the C.P.W.D. 
has becn t d c n  up by the Ministry of R e  
habilitation with the C.E., C.P.W.D. and 
the Ministry of Works, Housing & Supply. 
The Committee would like to be appmed 
of thc final decision in the matter. 

The Committee unncrstand that the work 
regarding recovery of the outstanding 
urban loans has bccn tran~fcrred to the 
Dclhi Administration in Jmuary, 1959, 
and that the Deputy Commissioner, Dclhi 
is taking vigorous steps for the recovery 
of these loans as arrcars of land revenue. 
The Glmmittee would like to know the 
probress ma& in regard to the recovery 
of these outstandings. 

The Committee would like that the work 
relating to the completion of personal 
ledgcr accounts of the various categories 
of ltwns should be done w ditiously, 
as wit hour the knowledge o r the precise 
amount of loan outstanding against cach 
loanee, recovcry will not only be inmmplcte 
but aim be delayed. 

iis rcg& the Departmental pmcccdings 
against the dclinqucnt officials mponsiblc 
for the ineglllaritics in the accounts of the 
Motor Vehicle Licences, the Committee - understand that the Accountant involved 
in this case had retired from service in 
August 1958. The CEunmittn feel that 
the fsct that thc official had mired is not 
suflicient justification for not taking action 
against him in the matter. In this con- 
nection, they would rcfcr to Article 351-A 
of the Civil Scrvicc Reguiations (as 
aanendcd by C.S. No. 20 dated 309-1958), 
asd desirc lhat the disciplinary aspect 
of this carre may bc rcconsidcd by the 
Dclhi Adslinisuation. 



take any action against the Motor Licenc- 
ing Officer, the Committee are not satis- 
fied that he should have been completely 
exonerated. 

7 17 Food& Agri- The Committee understand that the Milk 
culture Supply Scheme has started functioning 
(Deptt. of in the Clpital from 1st November, 1959. 
Agriculture). T h e  Committee would like to watch the 

financial working of the Scheme. They 
trust that to enable Parliament to have a 
proper appmisal of the various aspects 
of the working of the D J h i  Milk Supply 
Schcmc, a FinanciaI Review pertaining 
thcret:~ will be incorpcrated in the Ap- 
propriation Accounts of the Minisuy of 
I;( * I(' & Agriculture (Department of 
Agr~~ulturc). 

8 rg Rchabilitaticm The Committee find that the delay in re- 
ccmctrucring the accounts in the Office 
of thc Housing and Rcnt Officer ha3 ham- 
pcred the rccovcry of water charges from 
r h  holdm of the tenements in the R~ha-  
bi!it~tlon colonies in Ddhi. The Corn- 
mittcc do not fcel happy at [his state of 
a f f i r s ,  the responsibility for which lay 
sqaarely on the Ministry. Had the 
acc~tunts bcen maintained properly from 
thc outxt, the recovcrJi could have 
bccn effccted currently from thc dis- 
plitccd pcrsons without its being a burdea 
on them. The amount has sw&d to 
such proportions that recovery thereof 
has become a problem for Government. 
Thsy trust that the arrears will be re- 
covtrrxi exp:clitously. 

The Committee understand that the local 
bodies have been asked by the Ministry to 
recover the water charges from 1-4-58 
on\var& from the residents of the colonies. 
The Gunmittte would like to k ~ ~ o w  
whether this instruction is being imple- 
mented by the local bodies. 




